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[Shri Raj Bahadur.] that existed prior to
1948, that is a matter which can only be
settled by the parliament because it was by an
Act of Parliament that the Bengal pilots were
transferred from the Government of India to
the Calcutta Port Commissioners. Apart from
that, there are practical difficulties in the
whole matter in actually formally re-
transferring them to the Government of India.
But if they ar, prepared to work, we welcome
them. There is no question about that and in
fact we would very much like them to come
back. I am glad Shri Bhupesh Gupta has taken
note of the fact that they are not on strike.
Indeed this is no strike. They have resigned. In
the circumstances we can only appeal to them
to come back. If they do not, we shall have to
make such arrangements as we can to replace
them by other suitable hands. There is no
question of prestige in this matter.

SHRI BHUPESH GUPTA: Is he prepared to
go with me to Calcutta? I am prepared to
accompany him.

MR. CHAIRMAN: The point is, tlie
statement is not discussed. You can only ask
for clarification and you raised some
questions and the answer has been given.

AN. HON. MEMBER: 1 want to ask some
questions.

MR. CHAIRMAN: No more. Mr. Chatterji.

THE BUDGET (GENERAL), 1962-63
—continued.

SHRI J. C. CHATTERIJI (Uttar Pradesh):
Sir, 1 was speaking yesterday ab>ut the
displaced persons from Pakistan. The
displaced persons from West Pakistan got 10
lakhs of houses, yet their housing expenditure
up to 1958-59 was Rs. 61 crores. The
displaced persons from East Pakistan did not
get a single house, yet the total expenditure
for them was only Rs. 35 crores. For the
former it Was a grant, but for the latter it was
a loan.
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[THE DEPUTY CHAIRMAN in the Chair.]

Madam, the displaced persons from
West Pakistan have got two kinds of
compensation—(1) price of land, and
(2) price of houses, besides cash and
loan  compensated  for.  Their  best
cultivable land has been priced at
Rs. 445 per acre, a very low price.
For land left, they got compensation
of Rs. 129 crores. The second item
has been Rs. 179 crores, that is, price
of houses Rs. 70 crores, cash Rs. 60
crores, loan written off Rs. 24 crores
and another Rs. 25 crores advanced.
No loan is due to any displaced per

son from West Pakistan. But every
displaced person from East Pakistan
is burdened with a heavy loan. Parti
ally privileged displaced persons
from West Pakistan are good people
whereas displaced persons from
East  Pakistan are pictured

to be bad people, showing big arrears
of loans  advanced. = Another  bad
name of displaced persons from East
Pakistan is that they do not want to

leave Bengal. But facts prove that
this is quite baseless. Most of the
cultivators have been rehabilitated in

Punjab, only 4,15,000 have been
settled in Bombay, 3,73,000 in Rajasthan,
2,00,000 in Madhya Pradesh, 9,000 in
Madras, 7,000 in Mysore and 4,000 in Andhra
Pradesh but as regards the displaced persons
from East Pakistan, 4,87,000 have been
settled in Assam, 3,74,000 in Tripura and
1,22,000 in Bihar, Orissa, Uttar Pradesh,
Madhya Pradesh, Andamans and Rajasthan.
The rest are in Bengal. From these figures, it
would be seen that of the displaced persons
from West Pakistan, only about 20,000 have
gone to distant places whereas the displaced
persons from East Pakistan who have gone to
distant places number about 1,22,000. Th,
Estimates Committee state that since 1955
there has not been any desertion by the
displaced persons from East Pakistan. The
rehabilitation of displaced persons from West
Pakistan is complete but that is not the case
with the displaced persons from East Pakistan
and yet the Third Plan provision is only lor
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two lakhs of displaced persons although, as
admitted by Government, the flow of
displaced persons from East Pakistan has not
yet been stopped. The figures clearly prove
that each displaced person from West
"Pakistan got about four times what a
displaced person from East Pakistan got. The
equestion, therefore, naturally arises as to why
there should be this dis-'Crimination and
differentiation.

Such being the case, I would very earnestly
urge upon the Union Government that to
rectify the injustice -done to these unfortunate
displaced persons from East Pakistan, the loan
"advanced to them may now be written off as
unrealisable; and, the few lakhs of displaced
persons from East Pakistan, who have not yet
been rehabilitated, may now be settled down
at an early date either in West Bengal or in
Dandakaranya entirely at Government
expense. Madam, belated justice is better than
denial >of justice.

I would like to mention two or three more
points about the displaced persons from East
Pakistan in Uttar Pradesh from where I come.
In June last year I visited all the colonies of
displaced persons from East Pakistan in Uttar
Pradesh with official cooperation through the
kind and generous help of the Chief Minister.
In the colony of 300 agricultural families near
Payagpur in the district of Bahraich, land has
been allotted in the Baghel Tal, a huge lake,
which is loverflooded in rains. The very first
year's flood so much terrorised the (displaced
persons that next year they refused to cultivate
it. Official persuasion totally failed to make
them work. On the 9th June of last year, at my
request they started! work from the very next
day. But on the 19th July rain water rushed to
the lake through th, connecting rivulet and not
only the whole area was under deep water, but
a colony also was under water. Two months
later when I reached there accompanied 'by the
District Magistrate, other offi-
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cials and a local M.P., on the 17th
September, it was a vast
mass of  water several  feet

deep. This lake land of 1500 acres was
purchased at about Rs. 3 lakhs a, the record'
showed. After several years of hellish camp
life in Bengal these unfortunate displaced
persons are again here for more than two years
under petty doles which are again being cut
down on account of price of seeds. My
humble appeal to the hon. Union Minister was
that despite the big expenditure incurred, we
should admit our mistake and transfer them to
Dandakaranya. Copies were sent to the Chief
Minister and the Rehabilitation Minister of
Uttar Pradesh. Moreover, during the last ses-
sion during Question Hour, I wanted to know
whether they would be transferred elsewhere,
but the answer was an emphatic 'No'. Even
last week I received a lengthy letter from their
representative about their present miserable
plight and the great anxiety because of the
coming rains. What will be done if like
previous years, this year also the whole area is
submerged suddenly under deep water? The
only redeeming feature is that the Chief
Minister is taking personal interest in this
matter, and, if things go wrong this year as
well, I am sure he will agree to their transfer
elsewhere.

Differential treatment is naked again at
Allahabad. Having received repeated requests
I visited the hutments of the women displaced
persons from East Pakistan at Darbhanga
Castle at Allahabad on the 22nd of last month.
Besides the hutments, twelve families are
living for the last seven years in a dilapidated
building. Now the authorities are threatening
to oust them from this place although they are
willing to pay Rs. 5 per square yard, the rate at
which almost the whol, area has been allotted
to the displaced persons from West Pakistan.
The latter have erected palatial buildings all
round, but these women are not to get even
hutments to live in. That, Madam, is great
injustice. To any casual visitor these
hutments
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would appear as servant quarters attached to
the vast number of palatial buildings
surrounding them. Again these women are
charged Rs. 9 per square yard in place of Rs. 5
charged from the displaced persons from West
Pakistan. 1 do not know, Madam, what
standard of justice this is. These women had
put forward a representation before the
Rehabilitation Minister of Uttar Pradesh when
he visited Allahabad on the 16th April, 1962
and a copy of that was handed over to me on
22nd April. I would quote a few sentences
from it:

"While the West Pakistan refugees have
been provided with loan, services, business,
land and accommodation we, helpless and
destitute women and girls have been dep-
rived of all these. Now, the District Relief
and Rehabilitation Officer is forcing us to
accept one small room and pay for the
enclosed land Rs. 9 per square yard against
Rs. 5 charged for the sam, land from the
West Pakistan refugees. We, therefore
request your honour kindly to rehabilitate
us by providing quarters or land on the
same terms and conditions as allowed to the
West Pakistan refugees. We are prepared to
pay for this. The quarters consisting of one
single room being too small cannot
accommodate our family at the-Darbhanga
Castle refugee quarters. We, therefore, re-
quest your honour kindly to consider our
most deserving case and rehabilitate us
according to our barest needs. We do not
want palatial homes but reasonable facilities
on payment after adjusting our reha-
bilitation grant for the land and house."

(Time bell rings.)

THE DEPUTY CHAIRMAN: You
have two minutes more.

SHR1J. C. CHATTERJI: I may be
allowed a few more minutes.

THE DEPUTY CHAIRMAN:
minutes more, and we have to

Just two
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restrict the time of each Member because the
list is long and the time is-short.

SuriJ. C. CHATTERJI: The Rehabilitation
Ministry is almost wound up and I will not
have the chance . . .

SHrRI BHUPESH GUPTA (West Bengal):
Madam Deputy Chairman, I suggest that he
may be given more time. As far as we are
concerned, we are prepared to surrender
whatever little time is left. I do not like it,
Madam Deputy Chairman—the budget
discussions are arranged in this House in this
manner because we do not have time for
discussing the Grants and so on. When the
Budget is discussed here, that is the only
chance this House gets and time is steam-
rolled. I do not know how it is done. Members
do not get the chance and the Ministers can go
on speaking for as long a; they like but
Members, both on that side of the House and
on this side Of the House, will be told, after
everything has been settled. "This is your
time". Then they will be told, "Stick to it". I
am not saying that you are doing it but
somehow or other it happens. This is the only
chance that we have, as far as the Budget is
concerned, to participate in the General
Discussion. The other House will be
discussing it for a whole month and here, in
our House, we do not get even ample time. I
am speaking for all Members. Let all Members
have more time, let us sit longer, a day more,
if necessary, but it cannot be like that. We are
shown a list, told: "This is the time and you
must stick to this time". Then we go on
bargaining for five minutes or ten minutes. We
have ten minutes left and I make a present of it
to the Congress Party.

THE DEPUTY CHAIRMAN: If Mr.
Bhupesh Gupta is willing to surrender his
time, Mr. Chatterji can go on.

Surt  BHUPESH GUPTA: 1 am
surrendering the time to the Congress Party.
Madam .

THE DEPUTY CHAIRMAN: I am on my
feet, Mr. Bhupesh Gupta. When the time-
limit was fixed for



2583 Budget (General),

1962-63—

the discussion of this Budget, three days were
allotted, quite a good number of hours. Now,
we are coming to the end of it. At 4 o'clock
the Finance Minister will reply. There, fore,
we have now to be within the restriction
placed.

SHrRI BHUPESH GUPTA: Madam, you are
right as far as what you have Btated but why
are not we consulted? Why are not leaders of
the Opposition invited when settling this
matter? Are we to be neglected in this man-
ner? 1 do not know if the Minister for
Parliamentary Affairs .

THE DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta, I do not think any section of the House
is neglected when the tim, limit is put for any
debate and I thought you, being an old
Member of the House, knew exactly horw the
time limit is fixed for such debates.

SHRI BHUPESH GUPTA; Why are not we
consulted?

THE DEPUTY CHAIRMAN: Please carry
on, Mr. Chatterji.

SHRI BHUPESH GUPTA: You can carry
on.

THe DEPUTY CHAIRMAN: You
surrender your time and then eat up the time.
Mr. Chatterji will have very little time left.

SHRI M. GOVINDA REDDY (Mysore) :
Madam Deputy Chairman, the Finance
Minister can reply tomorrow after Question
Hour and the discussion can go on for the
whole day.

SHrRI BHUPESH GUPTA: Why
should we wait on the pleasure of the Finance
Minister? Why can't he reply tomorrow?

Tue DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHRIMATI
TARKESHWARI SINHA) : It will be a little
difficult for the Finance Minister to reply
tomorrow because he has to reply to ike
Budget debate in the other House tomorrow.
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THE DEPUTY CHAIRMAN: At what time
does he reply in the Lok Sabha?

SHRIMATI TARKESHWARI SINHA: He will
be replying tomorrow evening.

THE DEPUTY CHAIRMAN: We shall see
how the list stands.

SHrRI BHUPESH GUPTA: I appeal to hon.
Members not to listen to the Finance Minister
today but . .

THE DEPUTY CHAIRMAN:
We shall see how the list stands round about
3.00 p.M. and after that we shall look into the
matter.

SHRI ANUP SINGH (Punjab): Madam
Deputy Chairman, what Mr. Bhupesh Gupta
has said has been repeated here almost in
every session and nothing is being done about
it. I think his complaint is perennial but valid
and something should be done to give the
Members more time because as he says rightly
this is the only time when we can participate
in the general discussion.

THE DEPUTY
Mr. Chatter j i.

CHAIRMAN:

SHrl BHUPESH GUPTA: You strike off
my name from the list of speakers.

Suri J. C. CHATTERIJIL: I continue the
quotation from the representation:

"We do not want palatial homes but
reasonable facilities on payment after
adjusting our Rehabilitation grant for the
land and house. That Darbhanga castle
should not be sold to others as Contemplated
by Government but allotted to us. The Castle
is being sold to someone for demolishing
and converting into suitable plots for
auction. If so, we have the prior claim on
this land and request that the plots should be
sold to us for our permanent rehabilitation.
It -will be surprising:
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[Shri J. C. Chatterji.] that while th, West
Pakistan refugees in this very locality are
enjoying palatial buildings and land at a
nominal cost of Rs. 5 per sq. yard, we the
poor victims of our misfortune are being
denied even the minimum accommodation
according to the size of our family."

Similar things occurred at Luknow, seven or
eight years ago, when flats erected inside the
city for women displaced persons from East
Pakistan were given to the displaced persons
from West Pakistan, forcibly removing the
helpless women to huts in the farthest corner
just near a Musilm graveyard.

A word about the Daliganj women's
rcoltny of displaced persons from East
Pakistan at Lucknow. These women were
removed from their flats given to displaced
persons from West Pakistan inside the city
and placed in huts at Daliganj under the Lady
Social
'Welfare Officer, Mrs. Punwani. For many
years ladies of Alok Sangh, a long-standing
social welfare organisation, did much for
these women. In July last year four ladies
of  this
.organisation met the Rehabilitation Minister
on deputation. I also accompanied them at
their request. They
ibrought 17 points of serious charges against
Mrs. Punwani. Butshe is
still there, perhaps under promotion.

SHrIV. M. CHORDIA (Madhya
Pradesh): On a point of order.
it should be taken as read and printed in the
debate.

SHRIMATI TARKESHWARI SINHA: He is
referring to a Report.

oft faaemRAT weTETEE Sty
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SHRI J. C. CHATTERJI: Now, I would
only quote from The Pio-ieer* dated 16th
September, 1961 wbxre.'n one M.L.A. of
U.P. wrote about the miserable plight of the
Baghel Tal area refugees:

"Almost all the land acquired for this
uprooted class of humanity remains
completely submerged under the water of
the Baghel Tal. ***I found that water in
their fields is about 6 or 7 feet deep. This
will convince any impartial observer that
this land is completely unfit for cultivation.
*** The matter was brought to the notice of
authorities concerned and other VIPs of the
ruling party and their reply is that the
refugees do not want to work and they are
as a class parasite. But this argument is not
only factually baseless but adds insult to
injury. I saw with my own eyes flourishing
kitchen gardens, small tracts of land near
their quarters in which very good maize
crops and seasonal vegetables are growing.
The refugees were all seen engaged in hard
labour."

This is all that I wanted to say.

SHRI SURENDRA MOHAN GHOSE (West
Bengal): Madam Deputy Chairman, 1
welcome the Budget proposals and 1
congratulate the hon. Finance Minister for
presenting this Budget to us. There was some
criticism in the House and also outside that
there is no indication of the socialist pattern of
society reflected in the Budget proposals. An
hon. Member of this House speaking on the
Motion of Thanks to the President's Address
said that there were different kinds of
socialism. We have to remember that we have
chosen a particular path, on the one hand
having full faith and confidence in the
wisdom of our people and on the other hand
moving towards building up a socialist pattern
of society. There are countries where such
freedom is denied. They monopolise the
entire
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.wisdom to one party alone and deny the
freedom of expression of opinion and
freedom of association to others. .Here
we welcome criticism from
different angles, from the right as
well as from the left. ~We have chosen
a specific path and have made our
Plans accordingly to carry our people
towards our goal. It cannot be done in
one day; a socialist pattern of society
cannot be built up .overnight. We
have to proceed .according to a plan
and the Finance Minister has tried his
best to find out ways and means of
how we can finance the Plan. So 1
congratulate .-the Finance Minister for
striking the .golden mean between the
extreme right and the extreme left.
One thing that we must remember
is that before we approach the electo-
xate we go before them with a Plan
which we place before Parliament
'first and after getting Parliament's
approval we approach the electorate with
that Plan to build up the socialist pattern
of society. So the whole 'thing is
placed clearly before the people of
the country. They also hear other
points of view and the ilast three
successive elections have proved that
our people, knowing -fully well the
different points  of view, taking into
account the different points of view,
have voted the 'Congress Party to
power and that is why the Congress Party
is in power today.  Therefore, so far
as  these criticisms are concerned, I do
not say 'that they are unwelcome. They
are welcome and we are  benefited
by -these criticisms. That also I
admit. But at the same time we try to in-
fluence others' opinions with  our
views in the matter.

Now, having said this, I would like to
draw the attention of our Finance
Minister to the pitiable condition of the
middle-class people in our country. I
would refer you to 'Shri Khandubhai
Desai's speech wherein he has
elaborated certain proposals to give
more relief to the middle-class. 1
entirely agree with what he has said.
Instead of going in for price reduction
to give relief—
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because I agree with Shri Kh'andu-bhai
Desai that it would create a larger
problem in the wider agricul* turai
section of our country— it would be
better if we can give them some relief by
taking upon ourselves the burden of
educating their children and also giving
other relief to their families. So, I would
earnestly request the hon. Finance
Minister to give serious thought to this
matter.

Now, Madam, I would come to a few
problems of our State, Weat Bengal. The
West Bengal Government wanted to raise
coal from the mines which really vested
in them after the Land Acquisition Act.
But we are told that they were faced with
difficulty because the Central
Government would not give them
permission. The problem of raising coal
in West Bengal is linked up with the
West  Bengal Government's  food
production programme. Therefore, I
would earnestly request our Finance
Minister to look into this matter and take
a decision, maybe at the highest level, to
give permission to the West Bengal
Government to raise coal from the mines
which belong to them. As a matter of
fact, private parties are given licences for
raising coal. But when the West Bengal
Government wants to raise coal for
public purposes, for us, the people of
West Bengal, I do not know why permis-
sion is being denied.

The next point is about the Haldia port
and the Farakka Barrage. I urge upon the
Government to take expeditious
measures for its execution.

Then, I come to the refugee problem.
My friend, Shri Chatterji, has given
enough material lo this House for serious
consideration. Now, there are two
problems. One is the camp refugees. The
Central Government has taken the entire
responsibility ol taking them and
rehabilitating them in Dandakaranya. We
all agree thai they are to be taken to
Dandakaranya. But the Central
Governmen
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[Shri Surendra Mohan Ghose.] also
admitted many times that there were a large
number of East Bengal refugees who had
not been given practically any
rehabilitation  benefit. What was given to
them can be called relief. I remember that
their number at one time was near about 11
lakhs. The Central ~Government admitted
that they were not given proper rehabilitation
benefits. ~ The problem remains.  The
West Bengal Government cannot take
upon  themselves the  responsibility of
rehabilitating these large = numbers of
refugees.  Therefore, the  Central
Government must come forward and say that
the rehabilitation of these 11 lakhs of
people is also their responsibility.
Yesterday there was a question, but the
answer was not given properly because
the question  was drafted a little
defectively, namely, whether the West
Bengal Government has approached the
Central Government for money for
rehabilitating these partially rehabilitated
persons, those who have not got any
rehabilitation benefits. The reply was that
it did not arise because the first portion of
the question was rather defectively drafted.
But  the fact remains and we know that
the West Bengal Government has
approached  the  Central Government to
take the responsibility of rehabilitating these
partially rehabilitated persons and those who
have not got any rehabilitation benefit.
Every time this question is raised,
ultimately this question arises:
'Whether they are entitled to rehabilitation
benefit or not?" In my opinion, the
Central  Government should depend and
must depend on the advice of the
State Government in this matter. Whatever
the West Bengal Govergment say about
these refugees—whether they are
partially benefited or whether they have
not got any benefit  at all—their
opinion in  the  matter should be
taken as  final.  There should be no
shilly-shallying or dilly-dallying in the
matter. Now, our Rehabilitation Minister
said once in  this House that ours
was a lumanitarian approach. Yes, I admit.

I agi'ee ours is a humanitarian approach. If
our approach is humanitarian, then our
approach should also be sympathetic. Red-
tapism and other things should not come in
the way. Therefore, with a humanitarian
approach, with a sympathetic approach this
huge problem must be tackled. (Time bell
rings.) What i& it?

THeE DEPUTY CHAIRMAN: Two minutes
more.

SHRI SURENDRA MOHAN GHOSE: Only
two minutes? Then, I shall have to take the
same course as Mr. Bhupesh Gupta did.

THE DEPUTY CHAIRMAN: You have
taken fifteen minutes.

SHRI SURENDRA MOHAN GHOSE: 1
have not taken fifteen minutes. I have taken
only seven or eight minutes.

Tue DEPUTY CHAIRMAN: You started
at 12-25 exactly.

SHRI SURENDRA MOHAN GHOSE: 1
would like to have a few minutes more. |
would also request our Finance Minister if he
can give his reply tomorrow.

THE MINISTER oF FINANCE (SHRI
MORARII R. DESAI) ; I am very sorry because
I have to reply in the other House tomorrow.

SHRI SURENDRA MOHAN GHOSE: Now
I come to the matter of our relations with
Pakistan. One thing I would like to impress
upon the Government is the "practice of
allowing the High Commissioners of our State
to go there and their High Commissioners to
come and look into the affairs of our
minorities here. Certainly this practice should
be discontinued. Why I say this is because we
have a democratic Constitution, a secular
State, and theirs is a military dictatorship.
They do not believe in secularism. Naturally
the officers and people who go from
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here to their State go with a certain approach,
and to them matters will pose certain problems
which the other side will never appreciate.
When their officers come to look after the
interests of the minorities here, they come
with a particular attitude oi mind and they also
cannot appreciate what we are doing. I Jcnow
and I entirely agree with the Prime Minister
when he said that we have nothing to hide.
Yes, it is true that we have nothing to hide.
But at the same time such a practice which
encourages some people here to look beyond
our State to those who do not believe in
democracy, who do not believe in secularism,
for their own security, I believe, will lead us
into some trouble. Therefore, I would
earnestly request the 'Government to consider
seriously whether this practice should be dis-
continued or not.

Then I come to China. Here, Madam, I
wanted to say much more about China, but I
would like to touch one point only.
Communist *China started with friendly
relations with India, with "Hindi-Chini bhai
"bhai", with the signing of agreements based
on Panchsheel. But suddenly we find that they
have taken up a very different attitude. I have
read a book written by an eminent writer, Dr.
P. C. Chakravarty of Jadabpur University—
the name of the book is "India-China
Relations". In his book he has posed this
question: "Why -did China, it has been asked,
abandon her former policy of apparent
friendship with India and adopt one of open
hostility? What is the real logic behind her
intrusions and clrmV? Wha* is the rationale
behind Peking's aggressive posture?" 'While
answering this question, he has taken into
consideration three or four points of view.
One is that many people believe that it is all
on account of our sympathy towards the Dalai
Lama, etc. But he has shown ethat long before
this Tibetan situation arose, at least seven
weeks before this revolt in Lhasa, the first
letter of Mr. Chou En-lai to our
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Prime Minister was written. And that the
whole series of Chinese intrusions into Indian
territory, including the construction of the
Tibet-Sinkiang highway through Aksai Chin,
had taken place prior to 1959. In conclusion
he says and I agree with him:

"But perhaps the most plausible
explanation of Chinese behaviour is that
Peking is pursuing the traditional Chinese
policy of expansionism. Every strong im-
perial regime in China has in the past
attempted to expand its borders. There has
been a revival of this historic trait, now that
China is again strong, its Government
centralised and its life and thought
completely regimented."

In this connection I would earnestly request
our Government to stand Arm and not reopen
any negotiations for the renewal of the
agreement till these intrusions are completely
vacated.

Last of all I want to say this—because I
had some other things to say but I have no
time. Before I sit down I would earnestly
request our Finance Minister to provide some
more money for the National Discipline
Scheme. I understand that he will be visiting
the Centre very soon, and they are really
doing such good work and many of us who
have visited the Centre are so much im-
pressed. Sometimes I consider that it is the
work which requires more Government help,
help not only to continue as they are but for
their expansion. Thank you.

THE DEPUTY CHAIRMAN: The House
will sit through the lunch hour, and hon.
Members are requested to keep within the

time limit 0: fifteen minutes. Mr.
Santhanam.
SHrRi K. SANTHANAM (Madras)

Madam, I rise to support generall the budget
proposals. I do not thin' that the proposals
can be called so cialistic or even very
radical but



2593  Budget (General),

1962-63—

[Shri K. Santhanam.] consider them to be
reasonable and worthy of support by the
entire House. So far as the amounts sought to
be raised by the taxation proposals are
concerned, it will be admitted that they cover
only part of the targets of taxation for the
Third Plan. I wish the hon. Finance Minister
had taken a little more courage «nd levied Rs.
30 crores or Rs. 40 crores more this year and
declared a tax holiday for the next three years.
Unfortunately he has not done so, and so the
House must be prepared for another dose of
taxation most probably next year. If I have the
time, I shall be able to demonstrate to the
House that the least burden on the country
will be laid if the entire taxation needs of a
Plan are met in the very first year of the Plan.
I wish we could develop a convention that
both the Central Government and the State
Governments will levy all the taxation needed
for an entire Plan period in the first year and
have a tax holiday for the other four years. It
will give the country sufficient time to
assimilate the taxation without living in a
state of uncertainty year after year.

We are supposed to have a planned
economy. But I am afraid the one essential
point in which there is no planning is
taxation. It is almost ad hoc and arbitrary
though, as I have said, I consider the
proposals made this year as reasonable. I am
also glad that the Finance Minister has tried to
spread out his proposals of taxation between
direct and indirect taxation with as much
equity as is possible under our circumstances.

So far as direct taxation is concerned
almost the entire amount comes from the
well-to-do classes, and the idea that it will
bear heavily on the masses or even the lower
and middle classes, I think, has no foun-
dation. I have however two comments to
make on the direct taxation. I am glad the
Finance Minister has found it wise to
differentiate between salary earners and other
individual incomes from profession or trade.
Dur-
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ing the Income-tax Bill I pleaded for this
differentiation and I had stated the grounds,
which I do not want to repeat now. It is only
the salary earners who can not evade any taxa-
tion. It may not be voluntary but they have no
chance to evade it, while almost every
professional or business income evades some
part of taxation both legally, because all kinds
of allowances are given, and illegally because
part of the income comes in cash which does
not go into the accounts. While I am glad
about this differentiation, it is a pity that the
actual concession is almost nominal. For an
income of Rs. 10,000 the increase for non-
salary earners is Rs. 52 under the new
proposals and for~ salary earners, it is Rs. 40,
that is, salary earners of Rs. 10,000 get just a
concession of Rs. 12 in a year. For Rs. 15,000,
the concession i only Rs. 29. Incidentally, I
may remark that even the upper reaches of the
middle class incomes have not to pay very
much. The increase is of a minor order.

So far as indirect taxation is concerned, I am
afraid that some of the taxes, especially on
producer goods, are likely to cause
disproportionate-hardship, especially those on
chlorine, ammonium and others which go into
the fertilisers and also nitric acid, hydrochloric
acid and sulphuric acid, because they enter
into the process of production. We want, above
all the cheapest production so that we shall be
able to compete in the foreign markets and
also provide our agriculturists and others with
cheap fertilisers and other materials. I suggest
to the Finance Minister that he may reconsider
the point and if he asks me how they should be
substituted, I have two concrete proposals to
make. One is that tax on tobacco-can be
increased a little further. The second is this. He
has formulated a principle in his Budget
Speech saying that taxation should try to
correlate-supply and demand. Now, today in
this country there is an excess of' supply of
sugar. There is a shortage-
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of supply of cement. And it happens that the
total quantity of cement produced is almost
three times the quantity of sugar. If you increase
the duty by Re. 1 per ton of cement, you can
reduce Rs. 3 per ton in the excise duty on sugar.
Therefore, I do suggest to him that he should
reduce to some extent the excise duty on sugar
so that the middle class people can use more
sugar and the excess demand may be absorbed
by the country. Sugar is a valuable food
product. I think it is foolish on the part of the
country to try to export at a great loss small
quantities of sugar to foreign countries, whereas
you can make our people consume more sugar
which is a valuable food product. On the other
hand, any increased taxation on cement will not
cause hardship because the cost of site and the
building materials has gone up to such
tremendous heights that another increase of Rs.
40 or Rs. 50 per ton of cement is not going to be
such a heavy burden. Besides that, today almost
everyone Pays an additional black market price
of Rs. 50 for the cement he gets, unless he is
able to get it through offi-. cial channels.
Therefore, adding some more duty on cement
will frighten the blackmarketeer and correlate
supply and demand, while a reduction in the
excise duty on sugar will be a great boon to the
middle classes who are the main consumers of
mill sugar.

Then, about the Capital Gains Tax, I have
no objection on principle, but I am afraid that
this new proposal is not going to be
implemented. In this connection, I would
commend to the attention of the Finance
Minister an article in "The Economist" of
London, dated April 28, 1962, where a similar
proposal in the British Budget to tax short-
term capital gains is reviewed in a very
interesting fashion. It is said:

"He (the Finance Minister) has missed
the chance of framing a capital gains tax
that could logically accompany reforms in
corporate and personal taxations. The
motto has been the maximum  of
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bother for the minimum of revenue. Few of
these rules will affect anybody with
sufficient sense to stroll around them: they
merely ensure the taxing of unavoidable
short-term gains at the highest marginal
rates of income-tax and surtax."

The position in this country is slightly
different because we have also' a Capital Gains
Tax for long-term gains. But I do suggest that
the present provision is bound to be evaded by
most people by adjusting the period to one
year and one day, so adjusting the dates and
the transactions that few short-term gains—if
they are made by rich people—are shown in
the accounts for the year. For small people, it
does not matter; it comes under the income-tax
which is likely to be less than 25 per cent. But
the bigwigs who deal with these large capital
gains play their part so well that they are not
likely to> pay this additional tax on capital
gains. I do suggest that the Finance Minister
should have a graded tax on capital gains—if it
is within one year, so much; if it is within five
years, so much and if it is within ten years, so
much. Therefore, even if one stage is evaded,
the second stage could not be evaded. We
want a rational and graded Capital Gains Tax.

I wish to draw the attention of the Finance
Minister and the House to certain disturbing
elements in our economy. Our unproductive
debt is growing, as shown by the increase in
the net interest charges—that is total interest
charges minus those charges which are
recovered from our undertakings or our loans.
For 1960-61, it was Rs. 62 crores, for the re-
vised estimates of 1961-62, it was Rs. 72
crores and for the estimates of 1962-63, it is
Rs. 80 crores. If you take the rate at which this
unproductive debt is increasing, it is of the
order of Rs. 200 crores. It means that every
year Rs. 200 crores of our capital expenditure
goes for things;
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[Shri K. Santhanam.] which do not give
any interest return. Some of it may be
necessary and essential but this is a thing to
be watched and to be scrutinised with greater
care than has been hitherto.

Many Members have referred to the
inadequate return from public undertakings.
Here I wish to make a concrete suggestion that
every public undertaking should first pay to
the general exchequer the same rate as the
Railway Convention, 4\ per cent. And after
paying it, let the balance-sheets of these
undertakings show a loss and let these losses
be accumulated and b, a liability of these
undertakings to the Central exchequer. It will
show the state of these undertakings in a
proper perspective and also make the people
responsible for the management alert, and if
they continue to make losses, we should have
no hesitation in sacking those people in
charge. We should see that the managers of
these undertakings deliver the goods or get
out. Now, it seems as if anybody can incur any
amount of loss and continue. Now, *our rules
say that unless an officer is convicted of some
crime, he can go -on, and a premium has been
put on inefficiency in this country.

Then, almost all departments of the
'Government of India seem to be aller-;gic to
audit. Audit through the Comptroller and
Auditor-General is the only way in which
Parliament can control expenditure. Whenever
an audit objection is raised, it should 'become a
convention that proper ans--wers are given to
that objection within three months. If any
departmental official does not meet the
objection, then he should be treated as if he
'has committed contempt of Parliament.
Otherwise, there will be no -way of control.
Madam, I find in many Audit Reports that an
objection was brought to the notice of people,
'but for one year there was no reply.

Sometimes it is for a longer ,1 P.M.
period and by the time the

replies are given, many facts .are
forgotten or many records cannot
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be traced and so, somehow or other, they
evade explanations. Sir, I suggest that there
should be a rigid time limit, and if anybody
wants to exceed the time limit, he must come
and take the permission of Parliament. Of
course, in the first instance, it will be referred
to the House of the People and we shall be
informed of it. We shall know which officials
hav, given proper explanations and who have
not given proper explanations.

Then, Madam, we want more and fuller
informaiton regarding our financial position. |
suggest to the Finance Minister that his
Economic Survey should contain a sort of
combined balance-sheet of the Central and the
State Governments. I know it is not possible
for the current year; it may be for the latest
possible year. Even if he can give a combined
statement of the expenditure of the Central
and State Governments for 1960-61, it will be
of great use. Every year ther© should be the
balance-sheet because the Central finances
cannot be isolated from the State finances. We
give a lot of grants and subventions and loans;
we want to know what the position is, taking
the finances of the Central and State
Governments as a whole. | am afraid that even
the Finance Minister and his department have
no very clear idea as to the combined position
of the finances of the country as a whole.

Lastly, Sir, I wish to make a suggestion to
this House. Many people have complained
that we have not got much time for debate
and we have to adjourn for a whole month
every year, and I do not see why we should
not use that month for doing some work for
which the other House has no time. Sir, I wish
we could take up discussion of the balance-
sheets of all the Central Government
undertakings during that month, taking them
one by one. Then we shall be able to render a
service to the country, which it badly needs.
Today nobody is able to scrutinise
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Them properly. 1 do not
adopt any resolution. 1 do not suggest that
we should have any condemnation or
approval, but let us hav, a free and frank
discussion so that all those who prepare these
reports will be careful, will know that the
reports will be read at least by a large number
of Members  of the Upper House and they
will be discussed, and therefore there
will be the spirit of vigilance engendered, and
this is wanted more and more. During this
Five Year Plan period, every year we are
spending Rs. 1,500 crores, and in the next
Five  Year Plan period it will be more than
this, probably Rs. 2,000 crores a year, and we
should like to know where they €0, what
happens to them and there should be too much
vigilance kept on this aspect. 1 persona'ly
suspect, Sir, that out of the Rs. 1,500 crores,
which we are spending each year on the Plan
projects, at least Rs. 500 crores go into the
pockets of the speculators .and the contractors
and the rich people, and only about a Rs. 1.000
crores go to the general population.

SHRI B. P. BASAPPA SHEETY (Mysore):
What is the basis for you to say that?
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say  we should

SHRI K. SANTHANAM: The basis is my
impression. It is my rough estimate, because
the committee which 3s going into it has not
reported. As ene who has been dealing with
finances of all kinds—with nancial reports—
and it is my hunch—and I say probably it may
be more, or it may *e less.

SHRI MORARIJI R. DESAIL: From
experience of the Railways, as a Minister
there.

SHRI K. SANTHANAM: Yes, I had to do
with the Railways. 1 had to scrutinise the
finances of all the States, and I have been a
student of the Cenfal finances from 1937 and
so I have the experience of all these combined.
I do not claim any accuracy lor the statement
at all, but it is a sort of hunch that I have got,
and [ 233 R.S.—7.
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want the Finance Minister to disprove it, and
I shall be most happy if he is able to disprove
it.

SHRI MORARII R, DESAL: I cannot disprove
imaginary things.

SHRI K. SANTHANAM: There issa much black

money going into all hands, lying in all
corners and that is visible everywhere. In
Madras, in the last five years, every site has gone
up in value, from Rs. 2,000 to Rs.
10,000 and Rs. 15,000 today. How-does it go
up? A house which cost Rs. 25,000 five
years ago costs Rs. 1,00,000 today. Where

does the money come from? It is the money
distributed by our Finance Minister, and it goes
into the pockets of people who can pay such
exorbitant prices. Of course, | know that we are a
democratic country, we have got the rule of
law and we cannot take arbitrary action.  So I
sympathise with him, but that does not
excuse us from not devising ways and
means of tracing them. We must get some kind
of moral or political isotope which will
reveal to us the ways in which this money
percolates, and catch hold of them; if we are
able to catch hold of all this black money, I think
we can even push up  our Plans. After all,
our Plans are insignificant for the needs of the
eoun- e try, though they appear very big, and
therefore, if we want to have bigger and better
Plans, let us have  some machinery, some ways
and means of tracing the way in which money
percolates to the various classes of people, and let
us try to ,get hold of as much of such money as
possible. After all, out of the Rs. 1.500 cr<
why cannot we get through taxation even a 100 or
200 crores of runees a year? It is because we do
not know;  we have not got the financial and
other machinery for  this  nurno~c\  The
devising of this machinery is  the greatest
task of the Finance Minister.

With these few words I generally support
the Budget proposals and hope that we shall
have more effective financial control over all
our ex-
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[Shri K. Santhanam.] penditure in
course of time. Thank you, Madam.

SHRI MOHAN SINGH (Punjab):
Madam Deputy Chairman, [ rise to
support our Budget.

I welcome the little increase in our
defence expenditure although this in-
crease is very small. Yet it indicates a
step taken in the right direction, but I am
not at all happy over it. I do not think we
have been practical and realistic in
preparing our Armed Forces for the
danger which sooner or later we are
going to face.

A lot of things have been said and done
in our neighbouring countries, namely
China and Pakistan which have indicated
to us their evil designs against our
country. These two countries are being
ruled by dictators of different types. We
all know that, when a dictator faces an
unpleasant and awkward situation at
home, he can always manage to find
some place abroad where he can divert
and canalise the wrath of his people. The
dictators of these two countries are no
exception.

The little increase made in our Defence
Budget of this year gives an impression
that all that we have been saying about
Pakistan and China to our people means
nothing. It seems we have not been
realistic in preparing ourselves to meet
their threats, or “lse we are already
powerful enough and possess all that we
require to ""epulse their aggression. I
personally think that we are too good to
understand the limit and extent of
wickedness of our adversaries. We are
normally carried away bv our own noble
sentiments and always underestimate the
evil designs of our enemies.

Let us try to understand what these
countries are thinking about us. Let us
visualise the objects which these
countries are pursuing and trying to
achieve. In this connection let us take
Pakistan first.

[ RAJYA SABHA ]
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Madam, the dictator of Pakistan, in;
order to maintafti his dictatorial position
against the pressing demand of his people
for democratic liberties and economic
development, must divert the attention
and energy of his people to achieve some
immediate and ultimate objects. What is
his immediate object? His immediate
object, as it is clear to all of us, is to
snatch; away Kashmir from us by threats
and bluffs, if passible, otherwise by mili-
tary action whenever he is ready to take
such action.

It is a mad man's dream and I am sure
we will not allow it to be materialised.
We cannot stop a dictator from dreaming
anyway he likes but the trouble is when
he starts putting his dreams into action,
they seriously and dangerously affect us.
We cannot afford to go on waiting till he
deals the actual blow to us. We must be
thoroughly prepared to meet his bluffis
and threats and to teach him a lesson
which should be the last lesson for him,
not for him alone but for all the others
who are addicted to thinking, like him.

Madam, this is what the dictator is
thinking about us. That is his immediate
object. He has got an ultimate object as
well. But as we will not allow him to be
successful in his immediate object, the
question of his ultimate object does not
arise. But what is that?

His ultimate object is to boost up* the
morale of East and West Pakistan by
whipping up their communal frenzy and
hatred against us and then demand a
corridor from us to connect East and West
Pakistan and later on to fan a communal
fire in our country with a view to
preparing ground to establish his
dictatorship in this country. These are the
fantastic dreams of a dictator. We cannot
teach a dictator decency who with one
stroke swallowed the liberty of hi; owm
people.
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Now, a few words about our Chinese
friends. We know that all is not well in China.
We also know that the leadership of China
believes that war is inevitable. The present
leadership of China has met with marvellous
success in overthrowing the Chiang-Kai-Shek
regime and establishing their own rule in the
entire country with the biggest population in
the world. A few years ago they marched into
Tibet; it was just a walk-over. They are the
youngest Communist party in the world with
an amazing record of success in capturing
power. Now, they have become intoxicated
with their victories and achievements. They
have become swollen-headed, power-drunk,
conceited and not amenable to reason. What
can you do?

We tried our best to build up brotherly
relations with them even going out of our
ways, but they have shocked us by capturing
thousands of square miles of our territory.
Why have they done this? There are some
pressing reasons for it. Let us find out those
reasons in the light of the objectives which
they are pursuing.

I think the immediate objective which the
Chinese Government is pursuing is by and by
to establish claim to, and occupy the southern
slopes of, the Himalayas, particularly those
regions from where it is easy to roll down to
our northern plains—this is their immediate
objective—and then to liberate us ultimately
because, according to them, we are yet not
free.

This is why they have not only swallowed
Tibet but they have now completely digested
it. This may seem unbelievable but this is
exactly how these people are thinking, other-
wise there was no fun in their incurring our
greatest displeasure, our wrath, our anger, our
hatred and losing tremendous goodwill in this
country by capturing some thousands of
square miles of our territory, thousands of
square miles of bairen, unproductive,
uninhabited and probably one of the
most  diffi-
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cult mountainous terrains in the world. The
occupation of these terrains is a liability, not
an asset. Then, why have they done it? It is a
very, very far-sighted investment on their part
expected to return them a very good yield in a
distant future. This is the situation which we
are faced with. Why should these dictators
dare to act in this manner against us? I think
there is something basically wrong with us. In
spite of all our wisdom and goodness, I think
we are too good for these dictators, par-
ticularly in the field of diplomacy and all our
virtues appear practically as our weaknesses
to them and all our n"bie ideas are empty,
good-sounding words to them.

These dictators keep their eyes tenaciously
fixed upon their objectives. Means do not
matter anything to them. In order to achieve
their objectives, they can go to any extent The
only thing that they are afraid of is superior
force, the force that can hit them back and
throw them out of the fighting ring.

We have shown enough patience and
forbearance. There is a limit to everything. 1
think the time has come when we have
reached our limit, when we should say: 'Stop,
thus far and no further'. We cannot afford to
surrender our national territories in order to
appease, placate or oblige incorrigible
enemies. Sooner, or later, we will have to
realise that aggression can be fought back and
met properly by aggression alone. We cannot
answer back a lathi-charge on our head or a
bullet in our chest by singing back a sweet
song or offering prayers for our adversaries. It
is impossible. We must beat the devil in his
own game and speak to him in a language
which he can understand best. We are not
doing that.

If the axis powers, before the last war,
could not be brought +0 their senses by high-
sounding principles, by treaties, by a policy of
appeasement, by debates in the League of
Nations,
then how can we expect our present

1
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dictators to be deterred from the evil designs
by our pious nopes or vehement protests or
our debates in the U.N.?

We must remember that it was due to our
army that the Pakistani raiders in Kashmir
were stopped and pushed back and are kept
where they are and not due to any fear of the
U.N. or *ny respect for international law. We
must know that, it is due to our army that the
Portuguese have finally vacated Goa, not due
to anything else. We tried our best to use
other means but nothing else could work.
Then what happened in Hyderabad? These are
hard realities which we cannot ignore. We
will have to face them one day, and face them
with our own strength.

Now, I want to say a few words about our
policy in Kashmir. Kashmir has legally
acceded to India as many other States have
done. It is now an integral part of our country.
I want to know why we went to the U.N. to
debate the issue which is already finally
sett'ed? If we went there just to oblige our
U.N. friends, then we must tell them that this
was our last visit in this connection. Kashmir
is an integral part of our country. It was an
integral part of our country more than
thousand years ago, even before the name of
Pakistan was invented.

Then the next thing is, it was proved in the
U.N. that Pakistan had committed aggression.
Pakistan is Jtill occupying about one-third of
Kashmir. They were asked to vacate their
aggression and withdraw their armed forces
but this is strange that instead of withdrawing,
they are threatening us with fresh aggression.
Why are they doing so? Again, there is
something wrong with us. I would suggest
that we should now undertake to liberate one-
third of Kashmir which is uider their illegal
possession and which legally is ours. Un'ess
we undertake to do that, Pakistan will go on
creating trouble.
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The next thing that 1 wish to say about
Kashmir is that Pakistan 1is receiving
enormous military aid from America. They
are receiving the latest weapons. Every day
the balance is turning against us. Gradually
we are becoming weaker and weaker and
Pakistan is becoming stronger and stronger.
The day Pakistan becomes militarily strong
enough to attack us, nothing on earth would
be able to prevent it. We have to prepare and
keep this thing in view that this American
military aid is a very serious matter. So long
as this aid continues to pour into Pakistan, no
guarantee has any meaning to us and the
threats and bluffs which are threats and bluffs
today, after a few years, will no more be
threats and bluffs. They will become a
reality.

I want to know from Pakistan why they
want this military aid from America? Are they
afraid of India, Russia, Afghanistan or their
own people? If they are afraid of India— that
India will some day attack them— I think they
are sadly mistaken. A country like ours, which
took about 14 years to make up its mind to
send away the Portuguese from a tiny little
territory of our country, how could such a
country ever think of attacking Pakistan? I
think we are incurably committed and
religiously devoted to our policy of patience.
We will da nothing of the sort, and Pakistan
knows it.

The real thing is that Pakistan ws» created
by its creators in order to keep it a constant
source of trouble for our country. Since the
creation of Pakistan, they are very true to this
policy. Rulers in Pakistan have come and
gone but this policy continues. The present
rulers of Pakistan take a special delight in
defaming India and adding to our difficulties.
This is their foreign policy. They would like
to keep the Kashmir issue always alive in
order to whip up the frenzy and hatred of their
people against us whenever they like to divert
their attention from domestic policies.
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I think we must spend some more
money and take a realistic view of the
whole thing and prepare ourselves lor the
ultimate danger which one day is bound

to come if we are not properly prepared.
Thank you.
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(Bihar): Madam, why do you allow
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it? The expenses of seven lakhs of rupees in
Nehru's constituency is a fabrication.  He
should withdraw it.
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SHRI MORARIJI R. DESAI: On
of order.

a point

(Interruptions.)

THE DEPUTY CHAIRMAN: Mr.
Kureel, will you take your seat?
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SHRI MORARIJI R. DESAI: May I draw the
attention of the hon. Member to the fact that
the Prime Minister had denied these
allegations here in this House a few day; ago
in the most explicit terms and in spite of this
the hon. Member indulges in making alle-
gations which are absolutely unfounded? I do
not think, Madam, that it is right and that it
should be allowed.

THE DEPUTY CHAIRMAN: Mr. Kureel,
you carry on with your speech, but no
insinuations.
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AT AT ATHT FI ATAT HTHT Tad &
ar #7 AET G4 Wl F AW AT IEH
WIA! FCA! AT TAT F A AT 2
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wagEr fRewT a1, #1E TEH T @
in oA e agrgE AT A e e e
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FAT AT AT 7 F ATAF A81 T@T &
a1 gz TaiHE 1 %9 e Jifze fE
gz T A FHfaE aam, oifF 97
Ar 7eF FT REET FA T AT LA
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F gyt 7 wdr wr wifgr aife
233 R.S.D.—8,
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ag AT W F1 fgwoT 1 F qwwT
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A aEE & fav 3g we=mer
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fFaar wTm @941 @ 2 | Afan
M HAW &1 Oos & oew 29 [T
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THET AT |
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dt opters g0a  ‘mifea”
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¥ I@dr TR AATHR F )

st o uwao Fftw : (v #HIT

FEAT ) ¢ FT AT AT AATZT FH
SEECIHN

off caRens g ‘@faa’ @ wy
CEE I I T I A B 1 <o
TR IRIATtHIAA g A
amal YA g BFAT g, "y "

T 957 &1 a7 WTET WHAT E |
THE DEPUTY CHAIRMAN:
up. Please wind up.
i
Fafan
FIHIT

Time is
wree goa  afae
I ER o B 1
FT St AHAT 2
T 572 FFar  fEar smEr =ifEo
G S e B
g4 g1 @ & AW g9 A q9E |
SHRIMATI TARA RAMACHANDRA

SATHE (Maharashtra): Madam Deputy
Chairman, I rise to congratu-

fa
THFT Ao
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late the hon. Finance Minister on his Budget tor
1962-63. Th, Union Budget has a special
feature. The task of the-Finance Minister has
never been too easy and in these days it has
become more difficult and complicated. The
preparation of a good Budget, Madam, is akin
to tight rope walking. As the supreme tax
gatherer he cannot hope to be very popular in
the country and as the supreme controller
of the-country's resources he is apt to
be frowned upon by his colleagues and by
the States also. While carrying on the task
of the rapid economic development he has
also to meet the requirements of defence
which takes away a greater part of the
Budget. Nobody will deny that defence
is more important than economic development.
The hon. Finance Minister has also to
bring about economic development wi-
thout injuring  the democratic way of
life and at thesame time he has always
to keep before him our goal to
achieve socialist pattern of society. He has to-
balance two scales between direct and
indirect taxes evenly as far as possible.
Therefore, Madam, he needs all the sympathy

and understanding from us. There s
always a basic dislike of any tax
proposals; it is human nature. At the

same time the human nature is such that
it' demands more and more social facilities
from the State, more and more services from
the State. There are conflicting economic
interests in  our society. Under these
circumstances we can very well say that
it is exceedingly difficult to please all and in
view of all these considerations I would say
that the Budget proposals j are the most
considerate, and equita-able both from the short
and the long-term point of view.

In regard to direct and indirect
taxes, the hon. Finance Minister has'
done well paying equal attention to
the two equally attractive sisters,
namely, direct and indirect taxes.
For reasons which are not very clear
to me, one of the sisters, namely, the-
direct taxes, suffered from a sense.-
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of neglect or indifference in
years but I am very happy that due
attention has been paid and the hon.
Finance Minister has presented to us
a balanced combination of direct and
indirect taxation. The main issue is
how far they affect the common man,
directly and indirectly, both ways.
We have been informed that new
taxation proposals to the tune of
Rs. 71.7 crores have become essen
tial to meet the estimated revenue
deficit of Rs. 60.78 crores in the
1962-63 Budget.  The various tax
proposals  will have an equitable
impact on the different classes of the
society and to that extent they have
tried to serve the cause of social
justice  also. I say that these tax
proposals have come at a crucial stage
in the progress of the Third Five
Year Plan. I would personally pre
fer that if this taxation would have

recent

come in the earlier years of  the
Plan, there would have been less
necessity for it towai'ds the closing
years. Additional  taxation as pro
vided in the Budget should, therefore,
provide some relief during the next
four years. The levying of direct
taxation appears to be inevitable in
the Indian  situation  where the poor
outnumber the rich by a very subs

tantial margin. We want even the
small man to come up. So, he must
also share a small part of the burden.

Let him pay as a consumer. Really
speaking the tax on textile  goods,
tobacco, cigarettes and match  boxes
may not increase the prices of these
commodities much. They will

increase only slightly, but in practice we see
quite a different picture. The consumers who
ultimately have to suffer the incidence of these
taxes are a motley crowd, ignorant and
unorganised and their voice is often hushed.
They cannot go to the Government and raise
their voice. In practice we can see, as soon as
the taxes are levied, as soon as the Budget is
out, the prices of these commodities are raised
and within a very short period of time
hundreds and thousands of rupees are taken
from the pockets of the poor. So, I
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would like the Government to care, fully study
the consequences of the growing pressure of
commodity taxation on the miserably low
income of our people. Even the poor must be
made to feel a sense of economic security
without which political democracy will not
work smoothly. In this connection I would
make a specific reference to the textile prices.
The hon. Minister fondly hopes that the whole
of the additional burden will not be suffered
by the consumer in the form of higher textile
prices, but I think when there is excise duty
and corporation tax on textile mills, the
voluntary price control is likely to break down.
I would like the Government to watch the
price situation more carefully, particularly in
the field of retail prices. On some occasions,
the hon. Finance Minister had announced tax
concessions at a later stage. I hope this year
also he will do the same thing perhaps. In spite
of the tax reductions, the profit of these tax
reductions is taken by the traders and the retail
shopkeepers. The consumer is not benefited by
this. So, I request the Government that this
matter certainly deserves to be looked into.

Now, coming to the wealth and expenditure
taxes, I congratulate the hon. Finance Minister
on introducing an increase in Wealth Tax by 0
25 and 0.5 per cent in the two highest slabs.
From the reaction of the money and capital
markets to the Budget, it appears that much
worse was expected and that big business does
not appear to have been hurt too badly. Does
this not indicate the probable existence of a
taxable margin, which the hon. Finance
Minister has failed to exploit? Taking into
consideration the wide economic disparities
which exist in this country, the increase in the
rates of Wealth Tax would be socially desir-
able and welcome. The Expenditure Tax and
the Wealth Tax are twins which were
simultaneously proposed to be introduced in
our fiscal system. These together were
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[Shrimati Tara Ramaehandra Sathe.] expected
firstly to restrict ostentatious expenditure and
secondly to bring about a more even
distribution of wealth in our society. Thirdly,
a very important point to be noted is to avoid
evasion of taxes, mainly income-tax. But our
hon. Finance Minister has now chosen to
strangulate one, that is, the Expenditure Tax
and to raise the rates of the other. While
introducing these taxes, the then  hon.
Finance Minister said:—

"A standard rate of tax on earned
incomes and a differential rate for taxation
of unearned incomes, coupled with a tax on
wealth and a tax on expenditure, will give
us a better basis of assessment of tax
liability, especially in respect of higher
income ranges and will help us to close
progressively the loopholes for tax-evasion
and corrosion of the tax base."

Then, he added:—

"All my proposals in the field of direct
taxation from an interrelated whole and
should, I suggest, be judged as such."

Further, he had claimed that the Expenditure
Tax could become a potent instrument for
restraining ostentatious expenditure and for
promoting savings. He had, however, added an
important rider. He said: "Given effective
administrative arrangements ..." This remark is
worth considering and, in my opinion, is very
important. Prof. Nicholas Kaldor, from whom
the then Finance Minister had derived his
inspiration for the new tax reform, submitted
to the Government of India that the
Expenditure Tax would be more difficult to
handle than the present income-tax which
would not be more difficult to administer than
a comprehensive and effective system of
income-taxation. On the contrary, Prof. Kaldor
points out:—

"The Ex-
penditure Tax in the

incorporation of the
system of
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personal taxation, which included taxes on
income and on property would facilitate
considerably the detection of evasion partly
because it would introduce an opposition of
interests between the different parties, as
regards the concealment of particular
transactions, and partly because the
necessity to account for the amount spent
for personal purposes over a particular
period, together with the obligation to
produce balance-sheets of personal net
wealth at the beginning and at the end of the
period will lead to a disclosure of all
receipts."

If the Expenditure Tax has failed, it is because
the all important condition about the effective
administration of the tax, which the then
Finance Minister had emphasised, could not
be fulfilled. The same loopholes and slackness
which affect the administration of other
personal taxes have let down the Expenditure
Tax also. The then hon. Finance Minister in
1959-60 said:—

"The time has come to
existing law".

tighten the

Instead of tightening this law, our hon.
Finance Minister says that the Expenditure
Tax was ineffective as an economic restraint
and unattractive as a source of revenue. He did
not give us an account of the failure of this tax
measure, about which high expectations were
entertained, When it was first levied. Are we
to suppose that the very idea of expenditure
Tax was badly conceived or the tax was badly
administered? 1 assure the hon. Finance
Minister that the benefits of the analysis
would not be confined to this country alone.
So, it would have been more instructive if he
had given us some indication of the possible
impact of this measure on the Indian economy.
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Another point, Madam, to which I would
like to refer is about the small savings. There
is a great difference we find between the
gross and the net savings. People buy national
savings certificates for many reasons. Firstly,
they have to deposit some money as a
security. Secondly, they buy certificates of
large sums to oblige the agents for their
commission. After the minimum period of
one and a half years is over the certificates are
sold. Very few are eager to buy certificates of
small denominations. Really speak, ing, an
intensive drive should be made to persuade
the people from the lower income group to
purchase certificates of small denominations
as their savings. The agents get only one anna
as commission on the sale of a Rs. 5
certificate while he has to go to the saver
twice or thrice for that purpose. So, naturally
he avoids to approach the small investors and
prefers to go to the rich people for whose
investment no propaganda is needed. I have
therefore to suggest to the hon. Finance
Minister that it should be made compulsory
for every agent to sell a certain proportion of
small savings certificates.

In conclusion I congratulate the hon.
Finance Minister and support the Budget.

THE DEPUTY CHAIRMAN: The Finance
Minister will reply at 4 pm. Mr. Kota
Punnaiah.

SHri  KOTA  PUNNAIAH  (Andhra
Pradesh): Madam Deputy Chairman, I rise to
welcome the budget in its broader
perspective. It reflects the necessities of the
time in the context of our planned economy.
Our hon. Finance Minister is well known for
his boldness and courage. The hon. Finance
Minister did not belie our expectations when
he proposed a substantial rise in the corporate
taxes and the general rise in the income-tax
structure. The proposal, taxing
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the people who can afford to pay, is in
conformity with our ideal of socialist pattern
of society.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair.]

It is true that we are relying more and more
on deficit financing and indirect taxation
which are resulting in the rise of prices and
inflationary pressures in the economy. No
doubt they are necessary in the context of our
planned and developing economy. But we
should not forget the people who have
ultimately to bear the burden of these
inflationary  pressures. They are the
agricultural landless labour in the rural areas
who form about one-fourth of the total
population of our country and who are in the
lowest rung of the economic ladder.

Although the Central budget neither gives
nor takes away any. thing directly from the
landless agricultural labour, it has a great
indirect impact on them. It is this point that I
would like to bring to the notice of the House.

The inflationary pressures in the economy
which caused a substantial rise in the price
index of commodities like foodgrains and
other necessaries have been affecting this
class of people in more than one way. During
the last decade of planning monetisation of
rural economy has been occurring very
rapidly. As a result of this the non-monetary
benefits that this class has been enjoying are
disappearing day by day. It means there is
reduction in the real income of the agricultural
labour. Anybody who has got knowledge of
ou, rural economy cannot deny the fact that
the rise in their monetary wages is not
adequate even to compensate the loss they
sustained in the disappearance of the non-
monetary returns of various kinds which they
used to receive previously.

The position worse as it is has further
deteriorated by the daily rise in



2641  Budget (General),

1962-63—

[Shri Kota Punnaiah.] the prices of
foodgrains and other necessities of life.
The real income of this class has thus been
deteriorating from worse to worst.

It is our declared objective to have a
socialist pattern of society implying reduction
of disparities in incomes and even distribution
of economic benefits. Towards this end we
have completed two Plans and have launched
the third.

It is heartening to note that the Third Plan
aims at raising our national income in real
terms by 30 per cent over the five years. But
which section of our society is going to be
benefited by t-his increase in our national
income? Certainly not the landless agricultural
labour.

As 1 have said earlier, the agricultural
labour has not only been a loser in real
income but also a victim to the skyhigh prices.

In addition to being a victim of deficit
financing, the agricultural labour is the worst
affected section of our society by
unemployment and under-employment. The
agricultural labour is a seasonal one. There are
no industries to absorb them in the off season.
As a result of moneti-sation of the rural
economy, even the period of seasonal
employment has been considerably reduced.
This is because even the agriculturist with an
average income is not in a position to employ
the labour for a sufficiently long period.

India lives in villages. We have to see that
the rural economy is maintained if not
improved. When the village economy is
adversely affected by planned economy and
deficit financing, we cannot feel complacent
that we are planning at raising our national
income. We can feel proud of our planning
only when me real income in the villages is
raised. Unless we take care to improve the
conditions of the landless

[ RAJYA SABHA ]

General Discussion 2642

r agricultural labour, the weakest section of our
society, no amount of planning can lead us
towards a socialist pattern of society.

1, therefore, feel that deficit financing and
indirect taxation, proposed in the budget, have
been placing heavy burdens indirectly on this
economically weaker section of our society.
But I do not see any measures in the budget
that would help to increase their incomes even
indirectly.

Hence I request the hon. Finance Minister
to keep these trends in mind while finalising
the Budget. Thank you.

SHri  SITARAM  JAIPURIA  (Uttar
Pradesh): Mr. Vice-Chairman, 1 must confess
that the observations that I am going to make
before the House, unlike those of my
predecessors today and yesterday, will neither
be spicy nor fiery, but I must submit the
admitted facts which have got to be taken into
consideration in a developing economy like
that of ours and particularly in a planned
economy.

Sir, I have gone very carefully through the
speech of the hon. Finance Minister and also
the Economic Survey. At the outset I should
like to congratulate the Finance Minister for
the very able manner in which he has
conducted the affairs and has brought success
to our Second Plan. In fact the foreign
exchange requirements which at one time
threatened all our plans have been met very
successfully. Our thanks are also due to the
friendly nations who came to our rescue and
helped us in the successful conclusion of our
Plan.

The Third Plan, if I might submit, is very
bold and imaginative, and the success of that
will depend on the co-operation of all sections
of the community, which, I am sure, will be
received in the interests of the country and the
nation.
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prerequisites for the successful

implementation of the Third Plan. The first
one is the availability of the required quantum
of foreign exchange; seeond, adequate
arrangements for the supply of sufficient
power, and third, removal of bottlenecks in rail
transport. Thanks to the consortium meeting
and as a result of an agreement there, a
provisional commitment of Rs. 1100 crores
has already been entered into. Our requirement
of foreign exchange is Rs. 2600 crores. A sum
of Rs. 700 crores probably will be available
from the Second Plan carry-over or from firm
foreign commitments for the Third Plan that
have already been made. But further efforts to
reduce the gap between imports and exports
will have to be made. Imports have been cut
down to the barest minimum and rightly so.
But I would venture to say that at times it so
happens that the industrial production of the
country suffers for want of an import licence
worth a couple of thousand rupees for spare
parts. I am not unaware of the fact that a
certain quantum is allowed. But more
sympathetic consideration in that respect
probably will help industrial growth.

Another point that I should like to mention
in this respect is that certain basic raw
materials of which we are short have to be
imported, and if a certain commodity is to be
imported, knowing the difficulties that we
have in regard to foreign exchange, my
submission is that the earlier it is imported the
better it is; the earlier the suspense is ended,
the better it will be for the industry, the bettei
it will be for the price-line all over the
country. Sir, I may refer particularly to the
import of cotton because it is a well-known
fact that cotton mills are facing a shortage of
cotton, particularly in medium staple cottons.
It has also a relevancy to the additional
spindleage that is being installed in the
country. And my
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submission is that when there is a shortage of
cotton already, this needs a little
reconsideration. In the alternative, production
of synthetic fabrics, like rayon or staple,
which are already established by now and are
no more items of luxury, but also replace
cotton to some extent, should be encouraged.

I should like to submit further that the
benefit that the Finance Minister has granted
in the shape of reduction on export duty on tea
and refund of excise duty to a certain extent
on the same is a most welcome feature and is
a concrete step towards the promotion of
exports. The rebate of one-tenth of income-tax
and supertax on incomes from exports is also
a most welcome feature. But, if I might
submit, this has been nullified to some extent
by the increase of corporation tax on
companies from 45 per cent, to 50 per cent.

May 1 take the liberty of drawing the
attention of the Finance Minister in this
connection to the recommendations of the
Mudaliar Committee? There are three
important recommendations that have been
made. They are:—

1. A tax remission of IK per cent.
on profits of basic exports;

2. A tax rebate of 5 per cent, on all
export earnings to enable the exporter
to build an "Export Development
Reserve"; and

3. A special tax remission of 10
per cent on earnings of 'additional'
exports, i.e., exports over the basic
norm.

Not only this. It has been further
recommended that adequate and prompt
supplies of raw materials should be made and
that also at international prices so that they do
not suffer from any price disadvantage in
relation to their competitors abroad. It has
been suggested also
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that a search should be made to find increased
foreign exchange allocation for additional
imports and for this purpose, they have
recommended thai a 'Revolving Fund' should
be created. I hope that the Finance Minister,
as he is well known in the financial world,
will  take care of this particular
recommendation of the Mudaliar Committee
which will be a positive step towards the
promotion of exports .

I willnot dwell much on the
question  of power and transport
because these have already  been
dealt with by many of the previous
speakers.

Coming to the Budget proposals, I must say
that the Finance Minister has framed the
Budget very adroitly and in the process has
drawn within its net all sections of the
community. The realisations, as they have
been estimated and as stated on the floor of
this House and also the other House. have
probably been underestimated. In one way, it
is good for the Budget. But I do submit that if
a more practical view had been taken,
probably the Finance Minister would not have
had to come to the House for increased
taxation on many items. In fact, there is a
tendency that additional receipts always
induce additional expenditure. And it appears
that a situation has arisen where revenue and
expenditure are virtually chasing each other. I
will not like to dwell at very great length on
the wasteful expenditure that is being incurred
in the country. But undoubtedly—I am quite
sure—the Ministry has taken full care and will
take further care to avoid this wasteful
expenditure. Not only care should be taken to
avoid wasteful expenditure, but my
submission is that a certain amount of
confidence should be created in the public
mind that wasteful expenditure has been com-
pletely avoided. And one very practical way
of doing this, to my mind, is to maintain
separate accounts, one
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for normal revenue and expenditure, including
normal developmental expenditure, and the
other for capita!, expenditure. If this is done, I
am sure that it will bring facts of a more
concrete nature before the general public.
Another submission is that changes and
alterations in the ba-iis from year to year
sometimes make it difficult for one to have a
proper comparison; it also makes it impossible
to know what is the normal developmental
expenditure and what is the capital
expenditure.

Coming to the question of Corporation Tax,
it has been increased from 45 per cent, to 50
per cent. And along with this has been coupled
the withdrawal of Wealth Tax exemption in
respect of investments in new industrial
undertakings. What will be the effect of this?
The effect of this will naturally be that not
only will it retard industrial growth to a certain
extent but the expansion and modernisation
programmes of the industry also are bound to
be affected. Not only will the industry be
affected. If industries are affected, it means
that the shareholders will also be affected, and
this will mean discouragement to investment
and it will also dry up the process of capital
formation. My humble submission is that any
incidence of taxation should not mean, in
actual fact, a tax on employment opportunities,
the result of which is denial of an opportunity
to the people to live in better conditions and
have a high standard of living. The need of the
hour is to increase the incentive to work, save
and invest, and only then will a vigorous
capital market be possible.

Sir, I should like to say one thing about
indirect taxation. Quite a lot has been said
about it on the floor of this House. And it does
affect not only the middle classes but the
country as a whole. I am not going into the
other cases. But I should like to submit one
point—and I am glad and privileged that the
Finance Minister
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himself iy sitting in this House—and that is
about the excise duty in the matter of cloth. I
will draw the attention of the Finance Minister
to the excise duty that has been recently in-
creased on processing and specialised
processing of cloth. Well, I, for one, feel and
agree with the Finance Minister that processing
of cloth should entail a higher excise duty. But
my submission is that this should bear some
relation with the price of cloth. If I might quote
the figures before the House, for cotton fabrics,
superfine, the excise duty on grey is 27; 5 nP.,
bleached, etc. 32 "5 nP. and mercerised 52:5
nP. That means, it is less than double. In the
matter of cotton fabrics, fine, the excise duty
on grey is 20 nP., bleached 25 nP. and mer-
cerised and processed 45 nP. That is, it is more
than double. I am also quoting figures to show
that the increase in excise duty is higher on
coarse and medium cloth. In cotton fabrics,
medium, the duty on grey is only 8 nP.,
bleached 13 nP. and mercerised 33 nP. That
means 400 per cent, increase. In Medium B,
the duty on grey is 5 nP., bleached 10 nP. and
mercerised 30 nP. That means 600 per cent,
increase. And, Sir, when you come to the
coarse variety, you will find that while the duty
on grey is 3 nP, on bleached it is 8 nP., and on
mercerised it is 28 nP., that is, over 900 per
cent. While I do realise that duties are required
to meet the needs of the State and have to be
levied and, when the necessity arises, even
raised, my submission is that the duty should
be in relation to the price of the cloth, and to
the capacity of the people to pay the price. In
the case of superfine it may be possible that a
person who is buying a piece of cloth for Rs.
20 can even pay Rs. 24 for it, but in the case of
medium and coarse cloth, to think that a buyer
of them can pay the same amount of duty as
levied on fine and superfine cloth is wrong. It
has never been the intention of the
Government, and I am sure this will receive
their attention.

One thing I would submit in
It is a well-known fact that

this respect.
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the finer the cloth, the lower the cost of
processing. Now, if we take one pound of
cloth, on an average it will be 4 J. yards if
medium, 5£ yards if fine, and 7] yards if
superfine, and the cost is calculated per pound.
What does it mean? It means that the coarser
the cloth, the higher will ,be the cost of
processing. And what has been the result of
this Excise Duty? The result has been that it is
a premium on fine and superfine mills. It
means that superfine and fine mills will
probably have to bear less cost than the
medium and coarse mills. The poorer sections
of the community and the middle class people
generally use coarse and medium cloth and 1
would most humbly submit to the Finance
Minister to kindly review his tax proposal if
he thinks it feasible, and I am sure that, when
he will think over it, he will find it a practical
suggestion in the interests of the masses and 1
hope he will consider it.

Sir, I will not say much. I had a point to
raise about regional development but .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It is time for you to wind up
now.

SHRI SITARAM JAIPURIA: T will do, Sir.
I have every confidence that the Finance
Minister, who has always evinced great
interest in the industrial development of the
country, will review his Budget proposals in
such a manner that the tempo of industrial
growth is kept up so as to ensure that higher
production maintains price stability and
enables the people to enjoy a higher standard

of living, which is the basic objective
underlying all  schemes of planned
development.

Thank you, Sir.

SHRI JOSEPH MATHEN (Kerala): Mr.
Vice-Chairman, Sir, I welcome the Budget
proposals for the year 1962-63, which are all-
comprehensive and which embrace most of
the development plans that we have envisaged
for the establishment of a socialistic society
in this country. In spite of
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[Shri Joseph Mathen.] the taxation and the
introduction of fresh duties we find that the
Finance Minister has succeeded in ~ disturbing
only a microscopic section of the people of this
country to extract  sufficient funds for our
schemes. The Finance Minister has also
succeeded in finding funds for almost all the
development plans of this country which will
add to our good. While we discuss the
general aspects of the Budget, we will have to
consider the activities of most of the sections
that are now covered in the Budget. Even
though the provisions are there, 1 think, Sir,
the expenditure on some of the activities en-
visaged in this Budget should be subjected to a
thorough scrutiny. In this respect, Sir, 1
wish to bring to the notice of this House the
special feature of the educational system of
this country. Some of the Members have
mentioned something about the educational
system of this country, have remarked that the
allocation of funds is not adequate and that the
provision should be revised according to
the needs of this country. As the hon.
Member was speaking in Hindi, I did not
thoroughly understand what he meant but
still, Sir, the educational system has created
a sort of confusion in our country over the last
fifteen years, and every now and then we
had been changing the schemes and plans
for educating our children, and various States
have adopted different schemes which have
actually created a feeling of disintegration
among the people of this country, in some
of the States they have switched on to the
regional language as the medium 'of
instruction, and in some States they think that
English should be retained as the medium of
instruction. But the country as a whole,
the  people, believe that the medium of
instruction should be  Hindi, thatis, the
national  language of our  country. But,
Sir, the time is not yet ripe for us to switch on
to Hindi. So, as and when we find it
feasible we may switch on to our national
language, but till that time we will have  to
keep English as th, medium of instruction in
all educational institutions in
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this country. Sir, the other day the
University Grants Commission  submitted a
report wherein they have mentioned that
English should be the medium of instruction at
least in the colleges.  Sir, it is my opinion
that English should be retained in this
country for years to come, till  we find that
we could translate all the essential books,
books on science and technology, etc. into
Hindi, which should be able to help us in
educating our boys, especially in the technical
institutions  through Hindi as the medium.
Here, Sir, some of the Members have
pointed out with regard to the introduction 'of
different types of education in the same State or
in various parts of this country. We find that a
majority of the children of our country are
educated in the Basic system,  which brings
out, as far as I know, second class citizens in
this country, ~who are to be governed by the
boys who are sent to the public schools. Most
of the children of the 'haves' are sent to the
pubiic schools, and they are imparted expert
training, and when they come out, they are
definitely superior to those boys who
undergo this Basic system of education.
If this Basic education is considered to be
the best for the development of our country
in  the socialistic way, we will have, some-
how or other, to find some better means
of imparting education whereby they will be
able to compete with the students who are now
undergoing training in the public scho'ols.
Unless we do it, we will be creating, as I
previously mentioned, a second class of
citizens in this country. I hope the
authorities who are concerned with the planning
of education in this country will review their
schemes according to the suggestions that 1
have put forth now.

In the same way, Sir, our country is mainly
depending on our agriculture and industries
for the development of our economy. But the
agriculturists are an ignorant section of our
people who do not find, in spite of the
development in that sector of our economy,
of high production, a
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better income as the industrial section is
having in this country. The industrial section
is fast improving, and their standard of living
has gone high. At the same time, in spite of
the "better production in the agricultural
section, the agrarian population has not come
on a par with the industrial section of this

country.

In the same way industrial labourers -are
organised. Most of them are given so many
benefits and advantages according to the
legislation that is passed ior the betterment of
industrial labourers, whereas agricultural
labourers at least 80 per cent, of them, are dis-
organised and the benefits extended to
labouring class by our legislation are not
found beneficial to them since the schemes are
not implemented in the agricultural section.
So, we will have to find some means whereby
agricultural labourers are also brought on a par
with industrial labourers.

In the same way, Sir, we find that most of
the industries that we establish in this country
are concentrated in certain areas, whereas
some of the areas are thoroughly ignored in
the matter of establishment of industries. It
may be due to the industrial climate existing
there. Still the licensing and other authorities
have to look into this matter so that
decentralisation of industries takes place for
the benefit of all regions of the country.
Unless we industrialise most of the States,
which cannot depend on their agriculture for
the development of their economy, they
cannot progress. As a representative of a State
I can easily say that industries have not
developed as they should have developed with
the various resources that they have at present.
So, Sir, while licensing the establishment of
industries in this country we will have to give
proper directions so that industries may be
established where there are facilities and
where capital could not be found by the
persons within the State.

Sir, most of the industries are usually
established near big cities and people in the
extreme end of  this
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country have to depend upon the mercy of the
big industrialists who are now managing a
major portion of the industry in this country.
So, Sir, when we are planning to establish
more industries, specific directions will have
to be given to establish them where they do
not exist at present.

Again, Sir, when we start industries, it is
not actually the technical know-how of the
industry that is required at present but it is the
technical know-how of getting licences for the
industry. That is the question that is now
considered by industrialists. Once they get a
licence to start an industry, they simply import
some of the foreign materials and assemble
them here and dispose of the finished product
at a big margin of profit. The margin of profit
is so high on finished products that the
industrialist by establishing that assembling
industry alone gets a big profit and becomes a
'multimillionaire within a short time. This is
what is happening in this country. That
margin should be reduced and a proper check
and control should be maintained so that such
exploitation is not pursued by these persons
who are now participating in industry.

Sir, in the agricultural section we find that
fisheries is also included. It is considered as
part of agriculture. For its development we are
now spending a lot of money. But, when
compared with the country's need for the
development of fisheries, the amount that we
have allotted is not sufficient, and whatever
little is allotted for the development of
fisheries, from our past experience we can
easily say that it is not being spent properly
and in time. I understand that mechanisation
of boats for fishing is one of the schemes that
is engaging the attention of the Government.
But it is a question of mechanising boats of
millions of our fishermen in the coastal areas.
The number of machinery that is proposed to
be imported is not more than 300. Therefore,
it will not cover even one-thousandth or one-
ten thousandth of
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the demand of the people here. So, in this
respect we will have to find some foreign
exchange for the development of fisheries.

Now, Sir, we are switching on to the use of
nylon nets instead of cotton nets. We do not
produce a sufficient number of nylon nets and
sufficient foreign exchange is not available
for importing nylon nets. Therefore, to such
matters our attention will have to be directed
and we will have to find better facilities for
the uplift of this section. Thank you.

SHRI SANTOSH KUMAR BASU (West
Bengal): Mr. Vice-Chairman, Sir, coming at
the end of a long and exhaustive debate, I do
not propose to make my observations either
long or prolific. At the very outset I must state
before the House that the two speeches made
by the hon. Finance Minister are remarkable
lor their brevity and clarity. Within such a
short compass one could get a fine picture of
the entire economy, the progress that it has
attained, the pitfalls that it has to surmount
and the provisions that have got to be made
for the future in order that our economy may
thrive in the way envisaged by the planners.

Sir, I was a bit surprised to hear from my
esteemed and hon. friend, Mr. Santhanam,
whose speeches are always deservingly
listened to with great attention in this House,
particularly in matters relating to finance, that
out of Rs. 1,500 crores provided in the current
year, Rs. 500 crores would go to dogs. It was
a surprising assertion. I am sorry that Mr.
Santhanam is not here but I hope that in his
cooler moments he will have second thoughts
about the statement that he made. I am a bit
alarmed if such statements are made on the
floor of this House because to the unwary
public this might create an impression that
much of our resources are going to dogs.

General Discussion 2654

SoME HON. MEMBERS: Mr. Santha-nam
has come.

SHRI SANTOSH KUMAR BASU; I was
just telling the House and the hon. Vice-
Chairman that a statement of this character
coming from one in. the position of Mr.
Santhanam was likely to create some amount
of alarm in the mind of the general public who
were accustomed to associating Mr.
Santhanam's name with accuracy, knowledge,
experience and authority. So I was suggesting
that in his calmer moments Mr. Santhanam
might have second thoughts with regard to the
statement which he made and I am sure he
will be the first person to come forward and
retrace his steps in misdirection.

SHRI K. SANTHANAM: I want to make an
explanation. I never said that it went to the
dogs. I said that it went to contractors and
other people belonging to the parasitical class,
not that it went to the dogs. It is not illegal. It
legally went to them in the process of
implementation of planning. That was my
statement.

SHRI SANTOSH KUMAR BASU; I was
describing these people, these contractors and
other people who are prowling about for
money, by the compendious expression
"dogs". I was really referring to them. Now
that I have made my position clear—I am
glad—in the presence of Mr. Santhanam and
he has also clarified his position, I pass on to
other matters.

With regard to the taxation proposals which
have been made by the Finance Minister, one's
first reaction is naturally one of resentment,
there is no doubt about it. Having regard to the
vast number of poor, destitute people
inhabiting this country, fresh taxations are
naturally repulsive to the ordinary people of
intelligence. At the same time it must be
admitted that the burden which the Finance
Minister proposes to impose is far more light
than what was visualised by his esteemed
predecessor  as far
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expression used by the former Finance
Minister that he was ; aiming at "a mounting
crescendo" of taxation for the country.

Surt  BHUPESH GUPTA:
predecessor has changed his views.

But the

SHRI SANTOSH KUMAR BASU: I am
glad to hear that.

SHrRI BHUPESH GUPTA: That is what we
read in the papers.

SHRI SANTOSH KUMAR BASU: I am
glad to know that the mounting crescendo has
fortunately not been forthcoming in these
recent years and the taxation which the
Finance Minister proposes to impose is the
lightest possible in the circumstances pre-
vailing in the country and I *m extremely glad
that cigarette is one of the commodities which
is sought to be taxed more highly. I would
suggest that some measures should be taken
which would eradicate and wipe out this evil
from the face of this country. The smoking of
cigarettes, from hygienic grounds, from health
point of view, from the point of view of our
survival as men—and women also
unfortunately in these days— should be
banned and tabooed. Recently researches
carried on by leading physicians in England
and other Western countries have pointed to
the conclusion that cigarettes are a deadly
enemy to humanity and one doctor, a leading
physician—I believe the President of the
Royal College of Physicians—went so far as
to say that there was a hue and cry over two
hundred and fifty cases of small-pox in his
country, but people did not reali-e how many
millions suffered because of this evil habit of
smoking of cigarettes.

SHRI LOKANATH MISRA (Orissa): Wny
do you not suggest the prohibition of
cigarettes?
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SHRI SANTOSH KUMAR BASU: In due
course, not now.

Now, coming to the Capital Gains Tax,
may I point out to the Finance Minister for his
consideration one or two points in this
connection? There is a provision to that
effect—taxing of capital gains in the Income-
tax Act. Now it has been provided in the
Income-tax Act that capital gains up to a sum
of Rs. 25,000 will not be liable to tax if that
gain is acquired by sale of assets in the shape
of house; and lands appurtenant thereto, and
that benefit will be available to those whose
total assets do not exceed Rs. 50,000. I was
wondering why this concession is to be given
in respect of assets like houses and lands
appurtenant thereto. Why not assets which
constitute merely land be given that
concession because there are many i, the
urban areas who would like to have a
residential house of their own by selling lands
and lands alone even if there is no house
appurtenant thereto? So I do not understand
the reason which resulted in this provision in
the Income-tax Act that sale of mere lands
will not be available for this concession but
there must be a house along with it which
must be sold in order that this concession may
be available. Also, with regard to the 25 per
cent, being the rate of the tax, I suggest that it
should be reduced to a much lower rate
because many would like to part with their
lands for getting a small residential house and
an inroad should not be made in the sale pro-
ceeds if he is anxious to have a residence of
his own by the sale of some lands.

Coming to the question of the market
borrowings and small savings upon which the
Finance Minister has relied to a large extent,
last year it wa- my misfortune to criticise the
taxation proposals in a somewhat strong
manner. [ suggested that instead of these
taxation proposals, market borrowings and
small savings should be relied upon to a large
ex-
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tent. The Finance Minister was very optimistic
about small savings last year and he said Rs.
105 crores could easily be secured through
that. I suggested that Rs. 116 crores should
have been the target and could have been
easily achieved. I also said that if those targets
were achieved, it would not be necessary to
have the burden of taxation increased to that
extent, as was done last year. I find that even
the Rs. 105 crores target has not been
achieved. I realise my mistake as I find that it
is not possible, for securing the wherewithal
for running the administration, to rely merely
on voluntary contributions by way of small
savings. There must be some amount of
compulsion in the shape of taxes if you are to
take a strong and definite stand for protecting
the revenues of the country, for running the
administration. The small savings scheme is
certainly not a substitute for taxation because
it is clear that we have failed to achieve the
target we had fixed for ourselves. In this
connection I would strongly endorse the
appeal the Finance Minister made that the
Members of Parliament should come forward
to assist the administration in reaching the
target for small savings and to exceed that if
possible. Questions have been put by various
Members as to how they can associate
themselves with the campaign for small
savings. | had a little experience in that
respect; when Shri Dhebarbhai was the
President of the Congress, he laid down a
week's programme for all Congress Members,
in the course of which they were asked to
secure augmentation to the small savings. |
had occasion to go round with workers and 1
found that there was considerable willingness
on the part of the general public who were
mostly unaware of the benefits of the small
savings scheme to come forward to invest in
the scheme. Now I would appeal to the
Finance Minister to organise this campaign in
such a way that the officials engaged in
securing
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small savings can contact the Members Of
Parliament and the Members of the State
Legislatures so that it may be a part of their
duty to keep themselves in touch with them for
securing the success of that campaign. At
present the whole thing is run by commission
agents who are paid very handsomely for
securing small savings investment. That alone
will not do. Members of Parliament,
irrespective of Parties and the Members of
Legislatures can cast their influence on the
general public for securing small savings
investment which can never be visualised or
achieved by mere officials or the commission
agents. I would therefore suggest that some
scheme may be devised at the Centre which
may be sent down to the States concerned so
that leaders of public opinion may be
associate™ with the campaign and with this
scheme so that the highest possible results may
be achieved. I would not take up the time of
the House any longer. I would only conclude
by mentioning two very important matters
which concern West Bengal and Calcutta. 1
refer to the refugee problem and the Master
Plan for Calcutta. The Master Plan for Calcutta
which the West Bengal Government has
launched and is being investigated in an
intensive manner is the only plan which can
save Calcutta and its hinter-land from absolute
decay and chaos in the course of the next few
years. That plan has got to be implemented and
I do not know in what way the Centre can
extend its financial support to that plan which
is being studied and formulated in a very
thorough-going manner, in a very businesslike
manner with the assistance of the Ford
Foundation experts and research-minded
people; , great plan of the most up-to-date
character has been put forward and is on the
way to implementation. That is one thing to
which I draw the attention of the hon. Finance
Minister. It may not fit in with the present
Budget. There is naturally no provision
lor it"
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because it is a West Bengal plan but if any
assistance is sought for from the Centre, I
hope, realising the gravity of the situation in
Calcutta, the Finance Minister would come
forward and extend his helping hand. With
this question is intimately connected the
question of the refugees in Calcutta. There are
at least fifteen lakhs of refugees scattered all
over Greater Calcutta who require to be
rehabilitated. Dandakaranya is a place where
evidently they should go and make their
habitation but now that has not been done.
Dandakaranya is confined only to camp-
dwellers but outside the camps there is a huge
refugee population extending to fifteen lakhs,
as I said. Well, they require to be
rehabilitated, otherwise they are coming in the
way, everywhere in Calcutta, of all
development programmes and of all progress
because they are scattered all over and they
stick to the land which they are holding very
often illegally, without any authority, but they
will not budge an inch and often, in the case
of most important schemes, they come and
stand in the way.

I will conclude by pointing out that the
huge water supply augmentation scheme
which has been undertaken by the
Corporation of Calcutta, although it has been
nearing completion but because these refugees
are occupying bits of land in Barrackpore
Trunk Road through which the pipe is to pass
and they would not move, is hampered. These
are the practical difficulties and obstacles
experienced by the authorities in Calcutta in
the absence of a scheme for the removal of
these refugees who are not in the camps and
are not camp-dwellers and do not come within
the purview of the Government's scheme of
rehabilitation. 1 would request that the
declaration of the West Bengal Government
as to who is a refugee should be accepted
without question and in all such cases of
refugees where a declaration as such is issued
by the West Bengal Government,
rehabilitation facilities should be extended by
taking them
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into Dandakaranya which is fast developing
to the credit of everybody connected with
that organisation.

SHRI MAHESH SARAN (Bihar): Mr. Vice-
Chairman, during the First: and the Second
Plan periods we have made considerable
progress.  National  wealth, agricultural
production and industrial production have all
gone up. The standard of living, even in the
villages, of people who have small bits of land
has gone up. The health of the village people is
being looked after. Education to the children of
the villages is being given free and. all this is
very heartening and we feel proud that lots of
things have been done during these two Plan
periods and we hope that a lot more will be
done during the Third Plan period. Sir, it has
also been heartening to find that prices have
also stabilised a bit but after saying all this, I
wish to draw the attention of the Government
to the fact that Tn a welfare State, landless
villagers with practically no income have to be
Tooked after and more attention is to be-paid
to them than to the rich who can look after
themselves quite properly. Now, Sir, we feel
that big towns and cities are looked after much
better than the backward villages. We find that
industries are scattered in a few places so that
some places are flourishing and others are
neglected. We further find that sites are chosen
which are near coalfields and things like this. It
is all right but we can have small industries,
village industries in the villages and this can
help the poor people but, Sir, we find very few
of them flourishing at all in the villages and
helping the people of those localities. Lately,
however, something has been done and it is
very gratifying to note that 75 percent, of the
funds meant for the village and small-scale
industries programme will now be utilised in
rural and semi-urban areas", and out of this,
two-thirds will be spent in villages with less
than 5000 people. Now, Sir, this will help
those people who have no land, people who are
poor. They will be absorbed in these
industries'
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able to get some help for themselves.

Now, Sir, another point which is worth
noticing is that the minor irrigation works have
not been functioning properly, and during the
time of the harvest and before that we do not
get enough water. We find that there is
corruption in respect of the staff which
manages the supply of water. . All these things
have led to the great disadvantage of the
people in the villages but now I am glad to
learn that the construction and maintenance of
local minor works has been entrusted to the
Panchayats and the construction of field
channels to the beneficiary. This is a step
forward and things, I am sure, will slowly
improve and there will be some hope for the
people who have small holdings and people
who have no land at all.

Sir, the Community  Development
programme has done a lot of good to the
villages but I am sorry to say that the people
who are not much enthused in these projects
because of the fact that the plans were made
by the Block staff and the people were asked
to execute them. They did that because it gave
them a little bit of profit but there was no real
planning and they did not feel that it was their
own. They had a lot of misgiving too about
the results but now, on the introduction of
Panchayati Raj, a revolution has taken place.
The Panchayati Raj organisation "has taken
over the planning and execution of the
programme adapting it to suit local conditions.
The Block is becoming the administrative unit
of planning and development in respect of the
development funds of the different
departments in the State. With this progress, I
am sure, things will take a very bright turn and
people who require the help of the State most
will be benefited.

Now, Sir, we have taken very big projects
in hand but some of them are left unfinished.
It is said that there was not enough of coal or
enough of cement. I would suggest that it
would be much better to have small projects
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constructed rather than leave big projects
unfinished and, therefore, the attention of the
Government should be directed towards this
aspect of the question.

Now, Sir, the high prices of commodities,
especially of foodstuffs, are not helping the
village people because there are no roads,
kucha or otherwise, no warchouses, and if
there are warehouses, they are few and far
between and, therefore, the middlemen who
can somehow collect the foodgrains from
these people get benefited and the benefit
does not go to the villages. It is, therefore,
necessary that more approach roads, more

kucha roads and more ware-3 P.M.
houses should be built. The

aim of the Government should be to
give as early as possible relief to those who
are not looked after at all and who are poor.
The Plans have helped the rich. They have
helped the people with land; they have helped
the people who have some money with them
but the masses, the poor people, look on and
they feel sad and dejected because even after
these ten years their condition has not im-
proved much.

Now, the prices of foodgrains and other
commodities have stabilised but the rate is
very high. It is said that if the prices of
foodstuffs are reduced, the losers will be the
village people because they will get less for
their produce. But my suggestion is that the
cost of production has to be lowered by
introducing efficient methods so that the yield
per acre is increased much more than what it
is today. In that case when the yield is more
you can certainly reduce the prices because
the cost of production will go down.

In other things also efficient methods are
necessary because we want to export things.
Unless the cost of production is low we
cannot find markets for our export goods.
Therefore it is necessary that attention should
be given to the fact that
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us far as possi'ble efficient methods should be
adopted to reduce the cost of production.

I have another point. The Plans are very
good, well-drafted but their execution is not
what it should be. Therefore unless we are able
to execute our Plans well, it is no use having
good Plans. We find that the bulk of the
money allotted to the States is spent in the last
few months and in the first few months very
little is spent. This is not planning. It should be
so planned that the spending is evenly distri-
buted throughout the year. Unless that is done
the work will not be satisfactory because
people will be anxious to spend the money and
-hurriedly things will be done. That will not
produce good results.

There is another aspect that strikes me. Wa
have undertaken such huge and gigantic Plang
but there is no austerity. We do not realise that i
is necessary to reduce as far as possible out
expenditure. We find that in the differen
departments more and more staff is being emp-
loyed so that the civil expenditure ; is rising
higher and higher and even then we find that thg
execut'on is much worse than it was before. W
are also constructing huge buildings 11 round
Of course, it is very gratifying to see them but at
what tost? Are the buildings so ne:es-sary at the
present moment than even the good of the
people and the landless? My submission is that
it couid have waited for some time till thd
condition of the country improved. So my poin
is that the idea of austerity, of soend'ng eve y pig
according to the needs of the country is no
there. Now that we have a huge Third Five Yea
Plan, more money is required and every citizer]
has to contribute but the contribution that thg
citizens have to make should be according tq
the-r capacity. The ri'h can be taxed: thg
middlemen can be taxed; the ordinary peoplg
w'th some money can be taxed but how can thg
poor paople
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who have practically nothing bt taxed? My
humble submission is that the taxation has
been very fair but in respect of one or two
things 1 submit that the Finance Minister may
think it over and if possible reduce the taxes
on unmanufactured tobacco, cotton cloth and
yarn which will really help the ordinary man.

THE VICE-CHAIRMAN (SHrRI M. P.
BHARGAVA): Mauana Abdul Shakoor is not

here; Mr. Channa Reddy is not here. ~Mr.
Oberoi.
SHRI M. S. OBEROI (Bihar): Vice-

Chairmen, Sir, many hon. Members before mt
have dealt with various points arising out of
the Budget I would like to make a reference
to only a few points about the direct taxation.
As you have seen, there has been r»n increase
of 5 per cent, in tax from 45 per cent, to 50
per cent in the case of private limited
companies and public liability companies.
This would re. suit in decrease in profits,
which would u timately mean less dividends
for the shareholders. This will take away
some incentive for the investors, both in
equity and preference shares.

There has been some change in the Wealth
Tax. The exemption under the Wealth Tax
avai'abie in re pect of shares held in new
industrial companies will also adversely
affect the investor; for miking such
investments in the issue of new capital.

The hon. Finance Minister in his speech
has recognised the burden and regretted that
there was no way out o' it. He was still not
happy about the f2rt that with all the taxation,
there was sti 1 a gap of Rs. 89 crores. To my
nvnd the heavy taxation rannot be avoided at
th's stage when the country is faced with
growing economic develonme-ts and also we
have to incur heavy expenditure on the de-
fence of the country.

I shVl now d*al w'th the Expenditure Tax
and the Provident Fund
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contributions. The hon. Finance Minister
has shown understanding and vision in
abolishing the Expenditure Tax and
further more raising the exemption limit
for Provident Fund contributions and
insurance premium to Rs. 10,000 and Rs.
20,000 in the case Ot Hindu undivided
families.

Coming to export promotion, the hon.
Finance Minister has compensated
companies by allowing 5 per cent, rebate
on income-tax in respect of export
earnings, which will mean that the
increase in the rate of Companies Tax
from 45 per cent, to 50 per cent will not
apply in all such cases. I most welcome
this proposal because this wi.l lead to an
increase in exports and thereby an
increase in the foreign exchange earnings
of the country. I would like to emphasise
upon this House how important foreign
exchange is for us at present. The foreign
exchange is a big headache to our hon.
Finance Minister. The Budget comes
once a year, but the foreign exchange
resources have got to be watched very
carefuly by the hon. Finance Minister
from day to day, as tiny do not decline to
any such low levels. It is there where the
need of conserving foreign exchange
arises.

If you look at the Press reports, you will
find that the total foreign aid received by
India from the beginning of the First Five
Year Plan and committed up to 3lst
December, 1961, is Rs. 2,690 crores.
Among the friendly countries from whom
we have received this aid, the first comes
the USA, second West Germany, third the
USSR, fourth the World Bank, fifth the
U.K. and the rest of other countries. We
are conscious of the fact that the
assistance which we have received from
the friendly countries is of critical
importance. These loans have got to be
returned back in time We wou'd like to
honour all our commitments as India has
always done in the past. In this
connection, we have to be very alert in
tapping all the resources which bring us
foreign exchange.
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Foreign exchange is very closely
connected with tourism. To earn foreign
exchange, tourism is one ol our most
important sources. This is next to the
traditional physical exports of the
country, such as tea, cotton textiles, jute
and iron etc. As a point ol interest, I
would like to say that in 1960, we earned
Rs. 20 crores of foreign exchange from
this source and as such tourism has be-
come the fifth largest foreign exchange-
earner of India. With regard to the future
possibilities, I would like to quote from
the Hotel Standards and 'Rate Structure
Committee's  Report,  which  was
appointed by the Government"of India in
1958:—

"Whereas in the case of other
exports, there are certain limitations
within which the expansion of these
exports can take place, in the case of
tourism, to use a common expression,
'the sky is the limit'. The Committee is
of the opinion that given a certain
necessary fLlip, tourism can be pushed
up in* the course of the next few years
to as high as the fourth place in the
matter of foreign exchange earnings—
next only to tea, juta anl cotton textiles.
This shou'd be an indi-ation as to th 5
immense possibilities for development
of this invisible source of export."

As you know, a tourist tomes to this
country with money to spend and he is
provided with all the services, such as
accommodation in hotel, transport by rail,
road and air. The tourist attractions like
historical monuments, the modern
projects, life of fie people, all thesn
amenities are a'ready therev which do not
require any further investment, though
money is required for improvements. In
the case of other exports, goods have to
be exported to countries outside India. &v
the difference is that here we export the
goods for the consumption of consumers
and in the case of tourism, we get a ready
money brought by the tourists to this
country for spending here. Hence it
transnires that tojrisn* is quite a
remarkable invisible export which has
tremendous possibili-
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ties for expansion with a comparatively
negligible investment. Statistics lor India's
tourist industry are a convincing illustration of
this point. During the calendar year 1951-55
(corresponding approximately to India's First
Five Year P.an period), India's total earnings
in foreign exchange from tourism amounted to
Rs. 4373 crores, while actual investment for
the promotion of tourism was barely about Rs.
70 lakhs. During the following five years, it
doubled up to Rs. 88-4 crores. The additional
investment on this account was hardly Rs. 3
crores. This, of course, has been shared by the
States as well as by the Centre. In the five
years corresponding to India's Third Five Year
Plan, we expect to earn something of the order
of Rs. 140 crores. The money spent by a
tourist is a straightforward transaction without
any complications whatsoever. What we have
got to see is this that we should provide good
rail comforts and road transport, good hotels
and other amenities. The first thing on his arri-
val the tourist looks for is a good comfortable
hotel to live in. The figures show that 49 per
cent, of his money is spent in hotels and
restaurants, 30 per cent, on internal transport
such as airlines, railways, road, etc., 18 per
cent, on his shopping which he makes and 3
per cent, on entertainments like cinemas and
theatres. So, it will be seen that the Hotel
Industry is by far the largest earner of foreign
exchange. The hotels are the backbone of
tourism, as someone has said: "No hotels, no
tourism". I would like to read out to you an
extract from the Report of the Hotel Standards
and Rate Structure Committee, which was
appointed by the Government of India, as 1
said before, in 1958:—

"The Hotel Industry is of national
importance and we would recommend to
give this industry its due by formally
recognising it as an industry so that the
hotel trade can draw on the various
resources of the Government which are
made available for helping industries that
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have proved to be significant from the point
of view of the country's economy. The
Hotel Industry may not be manufacturing
or export tangible goods as such, but there
is no denying the fact that it is one of the
important earners of foreign exchange. This
is all the more important because unlike the
case of other industries, the Hotel Industry
earns foreign exchange not for goods sold
but for services rendered."

I am glad to say that the Hotel Industry has
been recognised as an industry by the
amendment of the Industrial Finance
Corporation Act and also by an Act which
has been recently enacted by Parliament,
namely, amendment of the State Corporation
Act, whereby the industry can avail of the
funds from the State Corporations In each
State. The Government of India has also
included this industry in the list of industries
eligib'i for income-tax holiday for the firs;
five years for new enterprises. This will
definitely help building up of more hotels for
accommodation which we badly need. This
will definitely help building up more hotels in
the country itself. Very recently the Director-
General of Tourism has right y said: "Our
role in developing tourism depends upon
more hotels in this country". T am sorry that
my time is over. I would request you, Sir, to
please give me another five minutes.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You should wnd up quickly.
Not five minutes but two minutes you can
take.

SHRI M. S. OBEROI: I wanted to speak on
a subject which is a very delicate subject,
particularly when our hon. Finance Minister
is sitting right In front of me, and it would not
b« considered very pleasant on this side or on
that side of the House. It is prohibition. While
welcoming the tourists to this country, we
have considered this question many times. I
should however make it clear that I am not
proposing any change In thjj



2669  Budget (General),
1962-63—

[Shri M. S. Oberoi.] basic policy of
prohibition as laid down in our Constitution.
Our Constitution provides rather a directive to
the State Governments that they will
endeavour to bring about prohibition of the
consumption except for medicinal purposes of
intoxicating drinks and of drugs which are
injurious to health. To my mind this indicates
that prohibition is intended for our Indian
nationals and not for foreign visitors, though
the point arises that any foreigner who visits
India has to abide by the law of the country.
We cannot stretch this to the extent that this
should be binding on the foreign tourists also.
In this connection I would like to p'.ace before
vou an extract from the report of the Hotel
Rate Structure Committee appointed by the
Government of India which reads: 'Our
attention has been drawn to the statement
issued by the late Union Home Minister. He
said:

"It is neither necessary nor possible to
enforce prohibition among the foreigners
and India wants to attract the largest
possible number of tourists many of whom
are in the habit of consuming alcoholic
drinks."'

The Committee says:

"We entirely agree with this most
sensible view  especially sinie the
restrict'ons imposed by the prohibition may
prove a serious deterrent to the tourists'
arrival and stay in Indiq and thereby reduce
earnings of foreign exchange which are a
matter 0" importance to us."

Now I would summarise it in two minutes.
I have said about the direct taxes. I have said
about certain facilit'es which have b°n ex-
tended to the hotel industry. Lastly, I have
said about the prohibition. In this connection
actual” there is no prohibition in Delhi. There
a-e certain restrictions. There is no
prohibition in Delhi at all but there are certain
restrictions placed on a f*w hotels. There are
27 lakhs of peonle in Delhi and drinks can be
served anywhere and everywhere, but
unfortunately there are
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five or six hotels where the foreign tourists
come and stay and Lt is on them that these
restrictions are placed. This matter came up
before the Central Prohibition Committee ia
November, 1960 and they took a decision that
the hotels should provide a separate room in
the hotel where the foreign visitors could
socially meet and discuss matters of interest of
their country and our country.

AN HoN. MEMBER: Over a glass of wine.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You have to wind up now.

SHRI M. S. OBEROI: One nvnu”e, Sir. The
hon. Finance Minister who enforced
prohibition in Bombay was very considerate
in having allowed hotels to have separate
rooms where these alcoholic drinks could be
served. But unfortunately in Deihi where there
is no prohibition such facilities and amenities
have been withdrawn. 1 would request the
Home Minister to please look into this request
of mine.

KuMarl SHANTA VASISHT (Delhi): Mr.
Vive-Chairman, the budget ha; come and in
the speech ot tne Deputy Finance Minister
yesterday the question of pricej was discussed
at some length. The question has been raised
by quite a few Members here as well as in the
other House. The rise in prices has real y been
disturbing the people very considerably. It has
caused a tremendous amount of hardship to
the middle classes and the salaries classes.
Last year also when the budget was presented
and many Members had expressed their grave
concern about the rise in prices, the hon.
Finance Minister had assured thpm fiat the tax
s were only so much, one naya paisa for th's
item and a very small percentage or even a f-a
tion of a percentage on various other articles
aid so on. He had said that there woud be no
great rise in prices due to the taxation
measures. But even while he was speaking,
whi e he was answ°ring the debate last time,
the prices had unfortunately, as always
happens, gone up by much more tnan
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what the levy was. This year also, as it
happens every year, the prices have been
raised by tne retailers or by the
shopkeepers or by the middlemen or
distributors much more than the taxes
would warrant. So, this is a question
wnich does not really re-lata so much to
the taxes but to the fact that the
middlemen are the ones w.ho are really
making the money. In this way the benefit
is not going to the manu.acturers or the
agriculturists or producers, but it is the
middlemen or the distributors who are
really taking the lion's share of the profit
and hitting the consumers hard. So it
really needs a serious examina-tioa as to
how prices can be controlled, why they
continue to shoot up year a Tter year and
month after month and the benefit of that
rise in prices does not accrue to the
producer or the manufacturer. Therefore,
the consumer suffers greatly and cannot
be helped in this matter, at least not by
the existing situation and circumstances
and machinery that operates. At the same
time the manufacturer or the producer
does not benefit much. It is a third party
who really gets the benefit from this
situation which creates a tremendous
amount of hardship for the ordinary
consumer.

In this connection I would like to
mention a few words by the way, that
whereas the Deputy Finance Minister
yesterday pointed out that they had
studied the price structure and other
factors and so on, and that the Ford
Foundation Study Team had observed
after their study that the agriculturists, the
farmers did not have any incentive to
produce more or that the emphasis was
not on increased production. The
psychology of the farmer was not to
produce so much, he was lacking the
incentive. The agriculturist is not very
anxious to produce more, his main
interest is not there, and therefore the
production remains not as high as we
want it to be or it should be. And my
submission in this regard would be that In
the e'ection manifesto of our party also it
was mentioned that minimum agricultural
prices would be  fixed.
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Also, the hon. Deputy Finance Minister
analysing ths price structure brought
forth this point about agricultural prices
and said that tne lar-mer should be given
an incentive. I would vtry strongly
suggest, and request the Finance Ministry
to kindiy take steps in this regard soon,
witn-out any delay. And if the prices of
agricultural products are fixed in three or
iour years or five years, that will be
much too late. But it shou.d be done as
soon as possible so that this major ssction
of our country"! people is helped to grow
more and more and is assured of
minimum prices. Thereby, I think a very
great incentive would be there for them
to take care of their farms and produce
more. Without this incentive and security
many of them have to sell their produce
at very low prices witn-out any gain to
them, and very often they do not even
recover what tney have invested in their
farms. This, I think, is a very sad state of
affairs, and they should be helped as sooi
ai possible. As it is, I think it has been
delayed for a very long time. This matter
of fixing minimum prices for agricultural
produce, etc. has gone on for years and
the voice of the poor farmer is not so
strong as to reatiy get much o: a
response. But 1 do nope that the hon.
Minister will examine this and do
something about 1* quickly.

[MR. DEPUTY CHAIRMAN in the Chair)

Another thing that I may mention here
is that many things which are
manufactured in our country are even
more expensive when compared to the
imported articles of the same type and
variety, though the labour charges here
are much lower than the labour charges in
other countries. Also .1 feel that
sometimes our governmental machinery
does not want to bring about greater
coordination and efficiency. I will give a
few examples. We have mentioned in our
election manifesto—it is also a part of
our policy and programme—that there
should not be monopolies. But various
monopolies are there and unless there is
very healthy competition.
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continue to be a3 they are now. For
example, the small car has not come yet.
God knows when the report will come
and when it will be implemented. Why
does it not comer It has been asked again
and again. But that Committee's Report
has not come yet. Similar is the case 0?
coal. Again aid again it is being said that
coal is not being lifted from the pits and
that railway wagons are not available for
them and so on ana so forth. At various
times it is mentioned that coalmine
owners and so on in collaboration and
friendship with the officials in the
Railway Department see to it that coal
shortage is there, that coal is not brought
and distributed to the various towns in
time, when it is wanted. They see to it
that coal shortage takes place. There are
large coal deposits there. But if co-
ordination with the Railway M'nijUy
could be made better, I think this
particular matter could be handed with
great benefit to the industries aid to the
other consumers in general. But I think
that due to sheer lack of good co-
ordination and negligence in this matter,
whereas the collieries are stocked with
large quantities of coal, the industries are
suffering due to lack of it and the
consumers are there without coal. And
the officials of the Railway Ministry and
the coal-miners and so on join hands in
this and want to keep the prices at a high
level. They do not make the distribution
of coal at the right time in the right way.

Similarly, in regard to grains also, I am
just giving an example to show how it
affects the common man. The producer
sells his agricultural produce when the
harvest comes, and at very low prices
also, because the price will then fall. But
the middlemen and the wholesalers buy
large quantities and then create a
shortage. This is a man-made shortage of
grains. There is a man-made shortage of
coal and man-made shortage of power,
and various other things. I think these can
be handled within our resources and
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within our power and the Government, I
am sure, is fully capable ot doing it, and
they should sea to it, because when this
grain shortage tooic place in Delhi some
years back—it has takan place not once,
but a couple o; times—th3 shops had no
grains at all. The wholesalers were
blaming the retailers and the retailers
were b.aming the wholesalers, a .id the
prices had really shot up to about Rs. 25 a
maund of wheat So, you can see that this
is a very unreasonable and wrong state of
affairs. Whereas the producer or the
farmer sells hi-s wheat at about Rs. 8 or
10 per maund, the retailer sells it at Rs.
25 per maund. At that time, the price was
extremely high and it was difficult for an
ordinary labourer or even a class II 'or
clas3 III person to manage with prices at
that level. Even well-to-do people would
say, "Well, we cannot afford chappatties
for our children for breakfast. So, we
think that we should give them slices of
bread because bread is cheaper in the
long run for our sehool-gsing children."
They cannot send their children to school
with parottas. It is very sad that our
middle class people feel that they should
cut down expenditure and not give their
school-going children parottas in the
morning, which is only wheat and
nothing else. After all, it is not a
luxurious meal that they give their
school-gaing children. And their parents
think that they should cut down all that
and give them slices of bread instead of
parottas so as to economise. This shows
how they actually feel. The fact that the
middle class people feel that green
vegetables are very expensive, that their
children cannot be given milk, that they
cannot afford some of these articles,
shows that they are feeling the pinch of
high prices and they cannot mak. both
ends meet So, I feel, as I have pointed
out, that something very radical or very
fundamental would have to be done about
these middlemen or other distributors or
whoever the agents are. Whatever the set-
up is, it has to be examined and some
committee may be appoint-
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ed ff r that to see as to how the prices can
be controlled, as I am sure they can be
controlled to a certain extent. When the
salaries Of the Central Government
employees were raised last time, all the
prices shot up overnight. What could
have made it possible? The clerks were
beginning to get another Rs. 10 per
month and all the shopkeepers raised
their prices. There was no check on that.
Either you bring in some legislation or
take some other action or examine the
whole matter from A to Z so that
something can be done. Otherwise, it is
hard on the people, and the Government
certainly gets some amount of unpopu-
larity from the people. Something very
radical has to be done in this regard.

Then there is also a certain amount of
evasion by large companies and so on.
With the collaboration of foreign firms
and so on. they transfer a large number of
their assets also to foreign countries. I do
not know how much control our
Government has over it—I am sure they
have some control—but I do not think it
i3 complete control. Nor do they have a
complete picture before them. If they
want to know their, assets and liabilities
and their working and functioning, I am
not sure that they would get the entire
picture as to how things are going on
there. Some firms transfer all their assets
to foreign countries and they declare
themselves as insolvents. They sell away
5 per cent, or 10 per cent, of their goods
here for nominal sums—a couple of
thousand rupees or for one or two lakhs—
and 95 per cent. or 90 per cent- of their
assets are transferred abroad and then
they migrate in due course, having taken
all their bag and baggage, etc. But the fact
remains that it is Indian money which has
found a place abroad, which is not being
used by us. In this way, we are losing
much. On account of this collaboration
with other countries and so on, I think
that a large amount of foreign exchange
also goes away. I am sure the Ministry is
very anxious to have some clear picture
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about their assets and so on. But I do not
know whether they would be able, under
the present circumstances, to have a
clear picture.

Another point is that recently the
Prime Minister mentioned very
strongly in one of his post-election
speeches that the rich people had a
tremendous amount of influence. I am
glad that this matter came to the notice of
the Prime Minister—and it struck him so
badly and disturbed his peace of mind—-
hat the rich people had a tremendous
amount of influence which money gave
them; apart from money, they had
influence in other ways also, in various
circles and quarters. It is, of course, well
known to all our Members here. But [
think that also is a very serious threat.
And some of these factors ultimately
debar the common man from getting the
social justice which is the right of every
human being. Therefore, the goal of
social justice which is our aim, the aim of
the Government and the party also, and
which is incorporated in our Constitution,
remains a distant goal. And we should
make every effort particularly through
our economic set-up and economic
structure to see that every person has
equal opportunities and equal chance3
and that the various monopolies and
strong controls are not there.

I will mention just a few words about
my friend Mr. Chordia from the Jan,
Sangh. H. was disturbed about all our
neighbours—Pakistan, China, Nepal and
everybody else—and he was deeply
concerned about the unity of India, as he
said. T would like to ask him as to
whether his party had ever bothered about
the unity of India. They have always
talked about the so-called Hindu Rastra.

SHRI A. B. VAJPAYEE (Uttar
Pradesh): A, if it is the monopoly of the
Congress Party.

KuMArRl SHANTA VASISHT: They
have always talked about Hindu Rashtra.
They have never bothered to have any
feelings for the minority
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communiies or to give them a sense of security
and a sense of just.ee. They have not believed
in the fact that they also have a right tj co-exist
with us, that they are as much nat.on als of this
country as anybody eLe and that they are also
as true and good citizens of our country as the
Hindus are or anybody else is. They should
alo have shown a great feeling for the
Muslims and Christians asd other minorities of
this country. On the one hand they talk about
Hindu Rashtra; then they want to have unity
from Kashmir to Cape Comorin, and here and
there, and so on. If they really believed in the
unity of India, they would not have believed in
communal approach and communal thinking.
And if they believe in communal approach,
then they should n,t talk about unity because,
if you want unity, you mu”t treat all your
people alike and have the same am'ount of
regard and affection and goodwill for them. If
you want to convert all Muslims into Hindus,
or you want to change the Sikhs also or you
want to

SHRI A. B. VAJPAYEE: Madam Deputy
Chairman, I strongly repudiate the allegations
made by the hon. lady Member. The Jana
Sangh is not wedded to the cult of convert ng
all non-Hindu 3 to Hinduism. Jana Sangh is a
politi?al party wedded to a non-communal
ideology. Muslims are joining the Jana Sangh
in laree numbers. A Muslim gentleman has
been elected en Jana Sangh ticket to the
Rajasthan Assembly. It appears that the lady
Member needs edu ation in regard to this.

KuMARI SHANTA VASISHT: Jana Sangh
is a Communal Party and their approach is
also communal. Now perhaps they want to
make it into a so-called political party. It is not
a national party; it is still a communal party.
Various sections of the Jana Sangh have
created communal ruts so a, to terrorise and
frighten the minority communities so that they
might condemn the Congress  Party
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and the Congress Government, condemn the
Government and say: 'This Government is not
able to protect our rights and maintain law and
order. Maybe we should look to some other
political party which will give us a sense of
security an” our rights and so on." By creating
terror in the minority communities in India,
the Jana Sangh haj sometimes tried to frighten
them, to make them come into their fold. I am
not sure that thee minorities will readily fall
into their trap and go and join their party.

SHRI A. B. VAJPAYEE: So long as the
Congress i there to mislead the minorities, the
hon. lady Member is going to succeed in it, in
their nefarious designs.

KUMARI SHANTA  VASISHT:

1 think our designs are very well-known to our
country people, and they will not easily be
frightened into joining communal parties.
Communal parties have damaged the name of
India by having various types of riots. Various
types of feelings they have created. They have
really played the game that the foreign people
had wanted, naimely that India should get a
bad name. I would like to point out here for
the benefit of Shri Vima“kumar Chordia that
France and England .

SHRI A. B. VAJPAYEE: Madam Deputy
Chairman, I seek your protection. The hon.
lady Member has every right to express her
views, but she has no business to impute moti-
ves. She has said that we have played into the
hands of foreign powers. Has she got any
evidence to prove, to show that we played into
the hands of foreign powers? Thi3 allegation
cannot be allowed to go unchallenged.

Kumarl SHANTA VASISHT: Yes, when
we have communal
riots

THE DEPUTY CHAIRMAN: The hon.
Member should now wind t<fc. The time limit
also 13 over.
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Just a couple of minute3.

THE DEPUTY CHAERMAN: Only
two minutes.

KUMARI SHANTA VASISHT:
Whenever we have communaj riots, it
serves the purpose of other countries,

whoever they may be. They can
condemn us and say: "See what is
happening in India. They canno.

live together in pea e and harmony. How
can they talk about Panchsheel and other
things?" Therefore this sort of behaviour
gives them a chance to say that India is
not doing very well. This is what I mean.
I do not mean which powers are with you
or not with you. That is not my concern.
But that does bring a bad name, and the
communal parties do play a part in
bringing about that »ort of a bad name.

Then Mr. Chordia said that we are not
doing very well with our neighbours. [
think, recently in the U.N. debate also,
the tables have  been turned against
Pakistan again, and what we have
been say'ng in Delhi, In Kashmir and
other parts of India about the Kashmir
problem has been very beautifully
explained by Russia of all people, and for
the thne being Pakistan has had a
very bad defeat, if I may say so, and
that would only show that, after all,
we had a good stand, we had a good
approach. Our bona fides have been
appreciated and extolled also, and I do
not see that there is any justification for

feeling so sorry fir this, as my Jana
Sangh friend did. Ne'gh-bours
always have abad time, which I

think he probably knows. England
and France have always had a sort
of potential rivalry. They have always
had friendship also. France and
Germany have  always had a standing
rivalry for years and years, for decades
and centuries. So also Germany and
Russia have had their rivalry and wars,
etc. for centuries. You see the entire
history all through these centuries and
you will see that these countries ~ were
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not able to get along. So also Turkey had
a lot of problems  with  her neighbours,

and so on. Even Canada and America do
not have a verjf, happy relationship
though for all practical purposes

they gt?t along very well, but essentially,
fundamentally, if you scratch them just
underneath their skin, you will find that
they are very great rivals of each other
also, and one of the reasons for it is this
that one country gets so much importance
and the \ other country does not.
You also  understand the military aid to
Pakistan by the United States. This also
upsets the balance in this region of
Asia. We should not be over-worried about
this matter; our foreign affairs are in very
good condition and I do not think we
should worry so much. They talked
about the defence  of this country. 1
would like my Jana Sangh friends to tell
me what are the plans that they have to
defend this country. Do they  have
any scheme to defend this country? Do
you think it is very easy to defend this
whole border of the Himalayan Range,
and without any preparation and plan you
can send your Army?

SHRI A. B. VAJPAYEE: It is done by
surrendering our territory, which is the
Congress way of defence.

KumaRrRl SHANTA VASISHT: Either
study this problem, or do not comment
about it. You should study the Himalayan
Range and the conditions there, the
climatic condition, the absence of roads,
the difficulty of transportation and so on.
So my submission is that their allegation
in this regard is absolutely wrong, and
there is no weight in it whatsoever.

Mr. Ruthnaswamy said one word about
it, that our Plan was very poor in the
matter of agriculture, that Government
was not paying much attention to the
villages, to rural uplift, and so on. I
would submit very humbly that the very
fact that the Community Development
Programme came into being and has
spread now over more than
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[Kumari Shanta Vasisht.] three-fourths
of the country, and the very fact that this
scheme was started not today, but ten years
back, shows that our attention and our
concern was for the rural population, and
the fact that an intensified development
programme had to be made operative over
most parts of India, and will be completed
within a year or so to cover the country in
its entirety, shows that we have thought
very seriously about rural development and
so on. And he mentioned that there should
be approach roads and so on.

THE DEPUTY CHAIRMAN: That will
do. Itis time.

KumarRl SHANTA VASISHT: Those
have been done in the last ten years and
more is be'ng done to provide facilities for
the supply of drinking water. This is also
our election manifesto, that every village
must have drinking water and approach
roads and other facilities.

Thank you.
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SHRI BHUPESH GUPTA: Madam Deputy
Chairman, before you call the Finance
Minister, this morning you must have noticed
that there was a desire expressed in this House
that the House should be given more time for
discussing the General Budget and that the
Finance Minister—if you could kindly
agree—should speak tomorrow morning so
that we get at least one and a half hours
more— assuming that we are sitting up to
half-past five—for the Members of the

[ RAJYA SABHA ]
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House. Now, I do not know whether you got
the suggestion conveyed; to the Minister of
Parliamentary Affairs or to the Finance
Minister.

But it seems that you are going. 4 P.M.
to call him now. Ifitis so,..

Madam Deputy Chairman, I would like
to know how it was decided that exactly at 4
o'clock and at no other point of time, the
Finance Minister will be called upon to speak
and how it was decided that the debate— the
general discussion on the Budget— must close
at exactly 4 o'clock by cutting the speech of
the last Congress-speaker to ten minutes. It
may be. done in two ways, either through the
Business Advisory Committee—as far as we
know, the Business Advisory Committee
never met and gave any advice whatsoever in
this matter—or it may have been done by the
Chairman on his own. I know that the Chair
has that power, perhaps, but that is one of the
Ordinance-making powers of the Chair and we
submit to it but we, of the Opposition, had
never been: consulted. I do not know what the
other colleagues here have to say but as for
me, | have never been consulted or our Party
has never been consulted as to how this
particular Budget discussion should be
arranged in order to see that Members are
accommodated. I am not talking about the
Opposition. I am talking about the entire
House. I do not know whether the Congress
Party has been consulted. Evidently they have
been consulted but certainly the interests-of
many Members opposite have not been taken
into account in this matter. That is what I feel
because the Members who spoke here made a
point that since, we discuss the Budget only—
the general discussion—and we do not have an
opportunity to go into discussion on Grants,
we should have a little more time. Anybody
would say that this is a very reasonable
demand. 1 do not know how these have been
settled. Therefore, I would not like, Madam
Deputy Chairman, to create any difficulties
here in the discharge of your duties but I think
in all fairness, we would like-
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to know exactly how the decision had been
arrived at.

THE DEPUTY CHAIRMAN: This morning
Mr. Bhupesh Gupta raised a point that the
debate should go on and the Finance Minister
should reply to-morrow. I said that I would
consider the point but then I found that it was
not practicable for the Finance Minister to put
off his reply till to-morrow. Now Mr. Gupta is
aware of the Rules of Procedure according to
which the Chairman, in consultation with the
Government, fixes the time-limit for such a
debate as this, on financial business. Besides,
it is the Minister for Parliamentary Affairs,
who announces his programme every Friday, I
think, in this House and so he did announce
his programme and that was the proper time
when Mr. Gupta could have asked for more
time. The Finance Minister.

SHrRI BHUPESH GUPTA: Madam. You
call him but may I make one correction?

THE DEPUTY CHAIRMAN: I have called
the Finance Minister.

SHri BHUPESH GUPTA-. The Par-
liamentary Affairs Minister never gave the
time.  (Interruptions.)

Do not shout at me like that. You know it
very well. Madam, you control Mr. Yajee

THE DEPUTY CHAIRMAN: Mr. Morarji
Desai, you will begin.

(Interruptions.)

SHrRI BHUPESH GUPTA: 1 make a
correction that you never announced the time.
Anyway this is the attitude of the Members
'opposite. I know that you have a large
number and you can silence us but at least we
can make our voice felt.

SHRI MORARIJI R. DESAI: I am very sorry
that my hon. friend, Mr. Gupta, should be
annoyed.

BHUPESH GUPTA:

SHRI I am not

annoyed.
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SHRI MORARJI R. DESAI: When this
debate was fixed, I was told on Monday that I
have to reply here at * o'clock and I have to
reply in the other House to-morrow. This is
what 1 was told and I have stuck to that
programme myself. It has been difficult for
me to be present here all the while because I
have to attend to both the Houses on the same
day for a debate on the same subject. I have
tried to devote my time between the two
Houses equally and I have acquainted myself
with what has been spoken here as far as it
has been possible for me to do so.

I am, as usual, very thankful to all hon.
Members for whatever appreciation they have
given to the Budget proposals, for their
concrete suggestions and also for their
criticism, because all the three enable me to
get a proper picture of the budget proposals
and my course of action for the future. The
most relevant question that arises on the
Budget would be whether the order of
taxation which is levied is justified or whether
it is necessary or whether it is appropriate. Of
course that does not mean that all the other
points discussed here were irrelevant. By a
common convention it has always been held
that every subject that can be discussed, can
be discussed on the Budget debate. That of
course creates some difficulty for me because
it is not possible for me within the given
compass of time, to reply to all the points
raised on all the subjects that can ever be
considered.

SHrRi BHUPESH GUPTA: The other
Ministers can reply. Why should you reply?

SHRI MORARIJI R. DESAIL: If other
Ministers try to intervene, then it is said that
the Ministers are taking away the time allotted
to the House.

SHrRI BHUPESH GUPTA; We will have
more time.

SHrRI MORARIJI R. DESAI: That also

makes it difficult. Time cannot be
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[Shri Morarji R. Desai.] unending and
cannot be allotted as the hon. Member wants
it to be allotted. That is not always possible.
After all, the business of the Houses is carried
on according to known principles,
conventions, traditions and rules and we
cannot, as we like, go on changing them for
our own convenience. My hon. friend also has
got to submit to some discipline and I am very
happy that he has submitted to discipline to-
day and I congratulate him. I hope that is what
he will do always. It is a good augury for the
future.

SHrI BHUPESH GUPTA: But your Budget
is a bad augury for the future. My submission
to discipline is good. Your Budget is bad.
That is what I say.

SHRI MORARII R. DESAI; That my hon.
friend has got to say, whatever it may be.
Even if it is good, he will always say that it is
bad but that I do not grudge. When he says it
is bad, I infer that it is good. If he says it is
good, then I would become very suspicious.

SHrRI BHUPESH GUPTA: That, Madam, |
say is good. If he is so colour-blind that he
interprets the English word in the absolutely
diametrically opposite way, I say it is good.

SHRI MORARIJI R. DESAI; My friend
chose not to speak on this debate and
therefore wants to make up by all sorts of
interruptions, but that also is not new. He has
always been used to do it. As I proceed to
speak, he cools down and then he remains
silent and that also will be the procedure on
this particular reply that I am going to make
because he finds it inconvenient afterwards to
stand up. and interrupt. That is what I do to
him.

SHRI BHUPESH GUPTA: Let others do
that.

[ RAJYA SABHA ]
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SHRI MORARIJI R. DESAI;, Madam, the
overall order of taxation which has been
presented, if my impression is correct, has
been generally accepted. It has been accepted
that looking to our plans and our require-
ments, the taxation which has been levied or
which is sought to be levied is of the proper
order, is required for the fulfilment of the
Plans this year and also the Five Year Plan
which is now current. Of course that does not
mean that everybody thinks so. There are two
extreme opinions also, along with this. One
opinion is that all this taxation was not
required and the other opinion is that I should
have taxed much more than this and finished
the whole taxation for the Third Plan this very
year. Both these extremes, as usual in the case
of extremes, proceed from an unbalanced
appreciation of facts. Extremes can never lead
us to the right way. That is a well-known
proposition, at any rate in our philosophy, and
it applies to everything. Therefore, these
extreme suggestions also prove that the order
that has been there is appropriate and is
justified but I would like to explain why a
lesser taxation would not have served our
purpose. After all, the taxation that is now
levied or the Budget that is presented now is
in conformity with our ideal of working our
economy according to a settled plan. We are
trying to develop ourselves by stages in a
planned way. We have finished two Plans and
the Third Plan is going on. That Plan was
discussed by the House and the Plan has been
accepted. That Plan envisages an extra
taxation of Rs. 1100 crores in five years. If
that taxation is to be realised, then we have
got to see that it is done in a proper manner. It
was argued here by one hon. friend that there
is no plan about taxation. That was said only
becaHse he does not know the plan and
because the plan for taxation cannot be
revealed. If the plan for taxation is revealed in
advance, then the Finance Minister can as
well resign and get
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out but he'has a plan for himself for all the
five years.

SHr1 BHUPESH GUPTA; I doubt if you
would ever .

SHRI MORARIJI R. DESAI: That is because
my hon. friend thinks of planning for himself
and also planning that I do not exist. That is
his
ambition.

SHrRI BHUPESH GUPTA: No. Madam,
that is very unkind of him.

SHRI MORAR JI R. DESAI: He can go on
saying that. I know that neither I nor the gods
are going to oblige him. He also knows that
very well and, therefore, he takes it smilingly.

SHRI BHUPESH GUPTA: And also the
gentleman from Madras knows.

SHRI MORARJI R. DESAI; Now, last
year's taxation provided for Rs. 450 crores
and this year's taxation will take us to about
Rs. 400 crores more. This is rather high, but
we need not change it. Then, in the next three
years we have got to provide for Rs. 250
crores more. That can be done but if I had
provided for a lesser taxation this year, then it
would not have been possible to achieve the
result in the next three years because if we
provide for this taxation in the first two years,
we get for the first year's taxation five times
that tax amount and for the second year we
get four times but if we do it in the next three
years, the last year will be for one year only
and, therefore, it will not be a proper
proposition to levy a larger taxation in the last
years because then the slab would have to be
much larger. In the same way, on the other
side, if I had to levy all the taxation in the first
two years, then it would have to be of the
order of Rs. 120 crores in the first year and
more than Rs. 100 crores or Rs. 130 crores in
the second year. Now, that would

[9 MAY 1962 ]

General Discussion 2704

also be a terrible burden for the country to
carry or the economy to bear. After all,
taxation cannot be levied simply because we
want to levy it; nor should taxation be levied
merely for the pleasure of it. Taxation would
be a pleasure for nobody to levy but taxation is
a necessity also both for the purpose of
meeting our expenditure and more for the
purpose of fulfilling our Plana whose aim is to
see that we bring about the development of this
country in such a way that there is full social
justice and equality, that we remove poverty
from this oountry which is the immediate
priority. If we have got to do that, we have got
to have more production because without
production there cannot be any more
production of wealth and without production
of wealth there cannot be any distribution of
wealth. If we have got to do all that, we must
have investment and investment cannot be
carried out unless there is saving and savings
are of various kinds. Even taxation is a method
of saving. Savings are from small savings and
also from loans. In this manner, we have got to
tap various resources so that the economy is
utilised in a proper planned manner. This
purpose of taxation has, therefore, to be borne
in mind whenever any taxation is levied. If we
judge the present taxation from that point of
view, or even the past taxation, then I hope
that hon. Members will be satisfied that these
purposes have been borne in mind in
suggesting the items for taxation which I have
suggested and which I have requested the hon.
Houses to agree to. It has been said that this
taxation does not take us nearer to socialism or
the socialist order of society which is our aim.
Well, Madam, I have not said that any one
Budget is going to bring in socialism in the
country. The cleverest man or the greatest
genius on earth will not be able to do it and
socialism cannot be brought into the country
even in two years, three years or five years or
even in ten years. It is a continuous process
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[Shri Morarji R. Desai.] and will have to
go on but the only thing that has to be
considered s that we have got to do it
as quickly as possible and in such a
manner that whatever, we do is
properly digested and brings in a
healthy development and not a lop-
sided development or an unhealthy growth
anywhere in the society. This is how we
have been trying to arrange the economy
of this country. When I present a
Budget, it is not 'my personal Budget.
It is the Budget on behalf of
Government, a Government which  the
political ~ organisation to which I have
the honour and privilege to belong runs
and it is in keeping with the ideals which
this organisation has put before the
country and the ideals which  have
been accepted by Parliament. It is those
ideals which govern me in presenting the
Budget and that is  how I have done it.
Therefore, if it is said that I have erred,
well, I may have erred but it is not merely
my Budget. That must be remembered,
and I will  be the last person to bring in
my own personal views in public matters
but I must say one thing and that is that
whatever is done by Government or by
any member of the Government is
done in full loyalty to the ideals which we
profess and in this I do not think,
whatever may be the criticism, any
member of the Government is going
to fail. Of course, there will be
criticisms, some prejudiced, some
unprejudiced, some deliberate, some
ignorant, but that is the fate of every
public man, and after being in public life
for more than 32 years I have learnt and
learnt very well that one must bear  this
cross patiently but one must not be
disheartened in doing one's  service to
the best of one's capacity and one must go
on learning from all this criticism
rather than getting to dislike all the
people who make the criticism. I do
not dislike anybody who criticises me.
On the contrary, I thank him for showing
me, at any rate, some ray somewhere even
if he did not intend to do so. I am also

very
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thankful to the hon. Shri Bhupesh Gupta
everytime he speaks, even though he
speaks vehemently, because whatever he
says, at any rate, gives me some
knowledge whether to avoid a certain
pitfall or to gain something. Both things
are a matter of benefit for me; neither is a
matter of disadvantage to me.

SHRI BHUPESH GUPTA: Thank you
very much.

SHRI MORARIJI R. DESAI: My hon.
friend will have to thank me constantly in
his life.

SHRI BHUPESH GUPTA: I will be
very happy to do so.

THE DEPUTY CHAIRMAN: It may be
done outside.

SHRT MORARIJI R. DESAI: Therefore
if this comes from that point of view I
have no doubt that all reasonable people
will have very little quarrel about it. Let
us therefore see why it is said that this
does not represent a particular trend or
philosophy and whether it does not
represent a socialist order of things. Of
course, when my Communist friends say
that this is not a socialist thing, I have no
quarrel with them because the socialism
of the Congress is not the socialism of the
Communist Party. On that score I have
no doubt whatsoever in my mind.

SHRI NIREN GHOSH (West Bengal):
Yours is the philosophy of the Big
Business.

SHRI MORARIJI R. DESAI: That is
what pains them; that is what bothers
them and that is why I bother them very
much. The socialism of the Congress and
of the Government is the very real
socialism in that we want to see that
every person in this country lives happily
and lives as a free individual in a fully
democratic society. We want no
exploitation and we want equal
opportunity for everybody. This is what
we want to achieve. But
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because we want to achieve it we have not said
that we have achieved it. Nobody can achieve
it. Even in the heaven of my hon. friend they
have not achieved it even after 44 years of
exertion. Even there they are far behind it.
When it is said that indirect taxation is only a
taxation of the poor it is forgotten by those
hon. friends that in the country of their choice
there is nothing but indirect taxation. There is
hardly any direct taxation; there is only
income tax at the rate of 12J per cent and that
too, when I went there I was told by the
highest in the land that they were going to give
up. They do not want it. And I said very
rightly, 'You can easily do so because you
have not got to bother about it. You can
always take it through prices.' Because there is
nobody to challenge the prices, the prices can
be fixed as they like. It is said that we should
draw everything from the public sector
factories. If we have a different kind of
political arrangement, certainly that is the
thing which one might do. But that is not what
we want. That would certainly be drawing
only from the poor people and much less from
the rich. And when they say that there is great
disparity in incomes here, the disparity of
income there is not much less, It is much
greater. The highest income is 25,000 roubles
per month and the lowest is 500 roubles; it is
50 times difference. That is not the difference
between the Minister here who draws Rs. 2250
and the Chaprassi who draws about Rs. 80 or
Rs. 90. And out of this Rs. 2250 income tax is
paid and that is about Rs. 5,000 per year.
Therefore if you consider that, the disparity is
much less than it is there but I do not say this
in order to run down that economy. That is not
my purpose because I have no business to run
down the economy of any other country.

SHrRIBHUPESH GUPTA: Which
country are you talking about?
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SHRI MORARIJI R. DESAI: My hon. friend
knows it very well. I need not say anything
more about it but he always wants to hear the
name also. That is very pleasing to him.

SHrRI BHUPESH GUPTA: Since you have
been pleased to quote a country, let us have
the name.

SHRI MORARIJI R. DESAI: Therefore
when the question of prices is referred to, I
can only give one instance of how prices are
regulated. We exported shoes from here at Rs.
20 to Rs. 25 per pair.

SHrRI BHUPESH GUPTA: Same old story?

SHRI MORARIJI R. DESAI: And the same
thing is charged there at Rs. 100 to Rs. 125.
Now one can understand why there is no
necessity of having any direct taxes there.
Why should there be any income tax?
Everybody pays about 40 per cent or more
through indirect taxation and therefore no
other taxation is required. I do not see if
anybody here will welcome that kind of
taxation. But even when there is a much less
order of indirect taxation here my hon. friends
here tell me that all this is wrong and all this
should be given up. I do not know what they
want. This year we have levied Rs. 27 crores
of direct taxation and Rs. 44 crores or a little
more than that of indirect taxation. I do not
think in any country you can have a higher
resort to direct taxation than what we have
levied this year and in future years also I do
not think it will be possible for anybody to do
so if he has any reason within himself. After
all, the purpose of taxation is to see that we
take most from those who can pay most. But
we have also to take even a little from all
those who are also poor. In a country like this
where there are 443 millions of people and out
of them only a million pay income tax and
probably one or two millions more who have
the same kind
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[Shri Morarji R. Desai.] of income
from agriculture but who do not pay any
tax on it, it means only 3 million people
have an income over Rs. 3,000 and al]
the rest are below that. If we say that we
want to take even half the salary of all
these people, whaf will we get? We have
got to tax howsoever low it may be also
the rest of the 440 million people and if
we do not do so, we will not be able to
develop this country as fast as we want to
develop. More than that it will also not
raise the level of these 440 million
people. It will not enhance their self-
respect; it will not give them courage; it
will not give them self-confidence if they
do not have the feeling that they have
contributed towards the development of
the country. Nobody will have any regard
or self-respect left if he lives on other
people, if he does mnot contribute,
howsoever little it may be, to the
development of himself or herself. It is
also from that point of view that it is.
necessary and it is therefore that we
brought down also the minimum level for
income tax to Rs. 3,000 because as
incomes go on increasing that is what we
will have to do.

It is said that the rich are getting richer
and the poor are getting poorer in this
country as a result of the policies
followed by us. Let me examine some of
the statistics that are before us and these
are actual facts which anybody can go
and verify. We shall see the incomes of
different sections of society. I will take
two years for comparison, 1953-54 and
1959-60, and the range of incomes that I
am taking would vary from Rs. 5,000 to
Rs. 10,000, from Rs. 10,000 to Rs.
15,000, from Rs. 15,000 to Rs. 25,000,
from Rs. 25,000 to Rs. 40,000, from Rs.
40,000 to Rs. 70,000, from Rs. 70,000 to
Rs. 1 lakh and above one lakh. In 1953-
54 the total income in crores of rupees in
the range between Rs. 5,000 and Rs.
10,000 was 123, that is, 30-1 per cent. In
1959-60 it has risen to Rs. 201 « 4 crores,
that is 32-2 per cent. The income between
Rs. 10,000 and Rs. 15,000 was Rs. 61-9
crores, that is,
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15 per cent, in 1953-54 and in 1959-6* it
rose to Rs. 109 "8 crores which is 17-5
per cent. Between Rs. 15,000 and Rs.
25,000 it was Rs. C6 crores, 16 per cent
which went up to Rs. 112 crores and 17-9
per cent. Between Rs. 25,000 and Rs.
40,000 it was Rs. 50 crores and 12 per
cent, and it went up to Rs. 78 crores and
hecame 12-5 per cent. Rs. 40,000 to Rs.
70,000 it was Rs. 42 crores and 10 3 per
cent, and it rose to Rs. 61-6 crores and
became 9-8 per cent. Rs. 70,000 to Rs. 1
lakh— Rs. 17-5 crores and 43 per cent,
which went up to Rs. 22 crores and it has-
become 3'6 per cent. Above one lakh Rs.
48 crores. It was 11 "8 per cent. It went
down to Rs. 40 crores and it has now
become 65 per cent. Therefore, it will be
seen that the higher incomes are going
down and the lower incomes are rising
up. The numbers of people in the lower
incomes are also rising. I would show this
also from the number of assessees, who
have increased in all these brackets. The
number of pesrons who paid income-tax
or the number of assessees between Rs.
5,000 and Rs. 10,000 in 1953-54 was
1,77,615, that is, 60-8 per cent. It went up
to 2,89,297, that is, 60 per cent. In each
bracket it is 60:2 per cent. The percentage
of increase in the number of assessees in
each bracket to the total increase is 593
per cent. That is how it has increased.
Between Rs. 10,000 and Rs. 15,000, the
number was 50,000. It has now-become
90,000. Between Rs. 15,000 and Rs.
25,000 it was 34,000. It has gone up to
58,000. Between Rs. 25,000 and Rs.
40,000, it has gone up from 16,000 to
25,000. Between Rs. 40,000 and Rs.
70,000, it has gone up from 8,000 to
12,000. Between Rs. 70,000 and Rs. I
lakh, from 2100 it has gone up to-2700.
But above one lakh rupees it has come
down from 2224 to 2159: There also you
will find that the number has decreased in
the last slab and it has increased much
more in the case of income between Rs.
5,000 and Rs. 10,000. I have not collected
the figures between Rs. 3,000 and Rs.
5,000, but they must have increased
much more during these years. So, it will
be seen that the incomes are not going
more and more to the higher



2711  Budget (General),

1962-63—

sections, but the income is getting dis- |
tributed more and more lower below. That,
of course, does not mean that we have
been able to reach the lowest level.

SHRI GOVINDAN NAIR (Kerala):
You have given income groups between
Rs. 5,000 and Rs. 1 lakh. What about the
rest?

SHRT MORARIJI R. DESAI: That is
what I have been saying, that it does not
mean that we have reached all sctions,
but even those incomes are increasing.
What is the meaning of assessees—with
income between Rs. 5,000 and Rs.
10,000—increasing from 1,79,000 to
2,89,000? So many more persons have
come in that bracket. In the same way,
more persons have come in the bracket of
Rs. 3,000, more persons have come in the
bracket of Rs. 2,000, more persons have
come in the bracket of Rs. 1,000 and so
on. It has gone on.

SHRI BHUPESH GUPTA: Altogether
how many?

SHRI B. K. GAIKWAD (Maharashtra):
‘What about the labour class?

SHRI MORARIJI R. DESAI: Even the
labour class have increased their income.
You cannot say that it has not increased.

SHrRi  BHUPESH GUPTA: Money

income!

SHRI MORARIJI R. DESAI: Money
and also real value. It is no use saying
this. When this is said it is forgotten—
when, you talk of prices— that the prices
have gone up, prices have gone up by 30
per cent, in the Second Five Year Plan.

SHRI A. D. MANI (Madhya Pradesh):
May I ask the Finance Minister, whatever
these statistics might be, whether it is not
a fact that the rate of income-tax in India
is the highest in the world, with our poor
per capita income?

SHRI MORARIJI R. DESAI: I do not
agree.

[9 MAY 1962 ]

General Discussion 2712.

>

SHRI A. D. MANI: The facts are-there.

SHRI MORARIT R. DESAL: It is not the
highest in the world. The highest slab
here is 87 per cent. The highest in the
world is 92 per cent. Therefore, how is it
the highest?

SHRI A. D. MANI: At Rs. 70,000% the
highest level is reached in India, while in
the case of the higher levels in the United
States of America and. the U. K. I had
given all those figures in my speech.

SHRI MORARIJI R. DESAI: My hon.
friend should have a sense of proportion
in applying things. One must apply the
highest income there, the highest property
there and the highest wealth there and in
that context consider the income which
we are comparing. You have to compare
Rs. 70,000 with the highest here. Is it
realised that the wealth of all the
companies in this country is not equal
perhaps to the wealth of one General
Motors Company in the United States of
America? This is the kind of wealth that
we possess in this country and still you
want to compare the income at that level
in America with the income here. I do not
think that, it would be a proper
comparison at all. Let us have in this
matter a very realistic sense of proportion.
That is all that I am saying. We are poor.
We want to be better, but we cannot be
better by merely running ourselves down,
or by comparing ourselves in a wrong
manner with other people. If somabody
can run ten miles and if I ;m able to run
only half a mile, it does not mean that I
must immediately attempt to run ten
miles. I may attempt to run from half a
mile to a quarter of mile more. If I try to
do much more than that, I will die. But at
that stage the man who runs ten miles will
also run 10J miles. Perhaps he will in-
crease his capacity more. But that does
not mean that I am not advancing. To say
that we are not advancing is not right. In
the initial stages, when we build up the
foundations, the
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[Shri Morarji R. Desai.] progress is bound to
be a bit slow. When the building is  built up
to a certain level, then the  progress be-
comes much faster. In the beginning it may
be at arithmetical progression. As you go up, it
may be at geometrical progression. It
depends upon the wisdom that we have.
It depends upon the patience that we have. It
. depends upon the co-operation  that we
want to give to each other. Unless wo do that,
we are not going to pool together all our
energies and strength and unless we pool
together all our energies, it will not be possible
for us to put in our maximum effort. It will be
certainly the task of the Government to see
that all  people give their co-operation and
that is what we are trying to do. I would not
quarrel with my hon. friends. If they quarrel
with me, I do not want to quarrel with them. I
want their help every time and I should try al-
ways to take it.  But if they do not give me
their help, I do not quarrel with ~ them. 1
cannot take help on their conditions. I can
take their help only on mutually agreed
conditions. Therefore, it has got to be seen to
that we work on some common basis, on some
common programmes. If that is not done, I
have no quarrel.  They can go on their way
and we can go on our own way.

SHRI NIREN GHOSH: You put your own
conditions, that is the trouble.

SHRI MORARIJI R. DESAI: I only want
conditions which are reasonable, which are
human.

Suri BHUPESH GUPTA: Mutual benefit.

SHRI RAJENDRA PRATAP SINHA
(Bihar): May I just intervene for a minute, if
the Finance Minister agrees? What I feel and
some of us on this side of the House feel is
that the figures which have been given by the
Finance Minister only prove the point that we
have been making that the rich have become
richer and the poor have become poorer.
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SHRI MORARIJI R. DESAI: This is not a
point to be made now.

SHRI RAJENDRA PRATAP SINHA: No,
no. But he has given these figures just to
demolish the argument. What [ am submitting
is this that it just proves the point. He has
given the figures as regards the number of
people, that there has been a rise in the
number of people from the lower bracket to
the higher brackets .

SHRI MORARIJI R. DESALI: I am very sorry

SHRI RAJENDRA PRATAP SINHA: . . .but
the working class earnings have been eroded
by the rise in prices. Their real wages have
fallen down, which has been accepted by the
Government.

SHRI MORARIJI R. DESALI: I do not know
how the hon. Member can interrupt like this
and make a speech.

SHrRI BHUPESH GUPTA: Have you read
the Report of the Study Team headed by Shri
Jayaprakash Narayan?

SHRI MORARIJI R. DESAI: Let him read
the figures that 1 have given. The hon.
Member can then, make his point and I will
put him wise afterwards. I do not want to
argue about it just now. Anybody who wants
to find meaning from it can find it.

SHRI BHUPESH GUPTA: You have proved
our case. Thank you very much.

SHRI MORARIJI R. DESAIL: That is very
good. If that is so, you should thank me. There
is. nothing wrong about it. Ultimately it is my
business to see that I give correct information
to all the Members in the House. I do not want
to hide anything. Anybody who wants to apply
his mind can apply it. Whatever mind he has,
he can apply to it. I can only help in
improving it, but I cannot improve it myself.
That is all that I can say. Then, Madam, it has
been said that this taxation would not be
necessary if we lessened non-development ex-
penditure, non-Plan expenditure, and
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if we made economies. Whereas 1 agree that
every care should be exercised in the matter of
what is called non-development expenditure,
non-Plan expenditure and in the matter of
economies, I am not prepared to say that all
that has been said is correct, that there is much
wasteful expenditure, that there are no
economies effected, that all non-development
expenditure and all non-Plan expenditure is
futile or is money wasted. Therefore, I have
explained this every year, and yet I find that
the same position is taken up by hon.
Members on this point without paying any
heed to what I say, and I must .go on repeating
the same fact again and again in the hope that
one day it wiU be accepted.

Madam, it has been said, by taking the
figures in the explanatory memorandum where
the distribution of revenue and expenditure
and expenditure on administrative services
have been shown, that the expenditure is
rising all the while. Now I cannot say that it
has not increased. It has increased over the last
decade, but why has it increased? That also I
have explained. A small part of this increase,
as I have said before, is also due to re-
classification, which is not a real increase. An
expenditure from one side is taken and put on
another side, and thus it shows an increase.
But apart from that there has been in the same
period an increase in the expenditure on social
and developmental services from Rs. 25 crores
to Rs. 163 crores. Now it cannot be said that
this expenditure is not very vital and is not
necessary. That is very necessary. You cannot
say that that is administrative expenditure
which is wrongly made. We have got to
remember that increased expenditure on
administration also becomes necessary.

SHRI M. RUTHNASWAMY:
(Madras): It strictly relates to administrative
services and not to social and developmental
services.

SHRI MORARIJI R. DESAI: They also get
covered up when the figures are taken. That
is where the difficulty
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lies. I am also taking the increase in pure
administration where 1 do say that it is
necessary to some extent and, therefore, it has
got to be done. When more development is
made and outlays on development are there,
there is a larger burden on administration. It
requires a larger administrative service, and
therefore more money has got to be spent.
Whether it is appropriate or whether it is pro-
portionately up has got to be constantly seen,
and we are all the while at it. I may say, as [
said last year, that we have got a ban on new
servants being employed. We have said that if
any new people are to be engaged for any new
jobs to be created, the specific permission
must be taken of the Finance Minister and the
ftuaie Minister. This has stopped recruitment
of about 2,000 people annually. That is the
estimate that we have formed during the last
two years, and that ban continues. We have
also appointed a special Reorganisation Unit
which examines every Ministry and "every
Department, but it will take some time before
we can examine all the Ministries and all the
Departments. They have done several, and
wherever they have gone they have suggested
methods of better working which has led to
retrenchment, which has led to economies, and
we have saved in that way, I think, i" the last
year or two years about Rs. 44 lakhs per
annum. But we go on doing that scientifically
so that we do not harm the interests of proper
administration, and that is why we have got to
go at it scientifically and not merely by a rule
of the thumb saying that 5 per cent, may be
retrenched or 10 per cet. may be retrenched.
Scientific methods of conducting work study
have been evolved and economies have been
achieved in some Departments, while in some
others the further growth of staff has been
arrested. This is what the Unit has achieved
and is going on achieving. We are training
members from every Ministry in this method
of work so that this goes on being applied
every year and from time to time. Therefore, it
will be a continuing process.
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SHRI M. RUTHNASWAMY: Does this
Unit consist mostly of civil servants or some
members are recruited from outside?

SHRI MORARJI R. DESAI: They are
recruited from wherever they are available.
But let hon. Members not think so lightly of
the Administrative Service or of the civil
servants. Civil servants are highly trained
people. It is very easy just here to talk safely
against them. But if it comes to a comparison
of capacities, it will require a different agency
to do that. Therefore, let us also evaluate them
properly. After all it is the work of civil
servants and anybody who is taken from
outside also will become a civil servant when
he gets into it. Therefore, why try to run down
a civil servant? A wrong civil servant may be
run down but every civil servant need not be
run down. Most of the civil servants have
been doing very good work. Why try to run
them down? As I said, from wherever one
may draw them, once they are drawn in the
service, they all become civil servants.

SHRI M. RUTHNASWAMY: Not when
they are temporary.

SHRI MORARIJI R. DESAL: Even if they
are temporary, they become civil servants.

Then it was said that there is a large scope
for economy also in Plan outlays. I do say that
there is, and we are constantly at it. It was
also suggested that there was a lot of con-
struction work done which could be cut down.
There also we have a special Committee
which goes on examining this, suggesting
methods whereby expenditure can be cut
down, and they are all adopted, those
methods. But if it is thought that all
construction work should stop, it will become
a very dangerous thing. After all construction
is required everywhere, for everything,
whatever you want to do. Of course it was
suggested that we should not have large build-
ings for offices. When we have got
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to have permanent offices in the country,
should we spend money in such a way that we
go on repeating that expenditure every year
and wasting money? We must have buildings
which are substantial. They should not be
ornamental but they should be economical.
They should be such as would not require us to
waste money on repairing them every year. If
we use land which is worth Rs. 40 a square
yard or Rs. 100 a square yard,, we cannot build
on it a structure, which is worth Rs. 5,000. We
have got to build a structure which must be.
appropriate to it. Otherwise it will be a misuse
of Government money, of public money.
Therefore, that has. also got to be considered.
How can we economise by not constructing,
roads or not having factory buildings or
irrigation works or schools or hospitals? All
these have got to be built,, and these are also
major portions in. our development and in our
Plans. To say that we should economise
entirely by merely making a suggestion is very
easy. Rut to take out money from it and still to
make it efficient and effective is a problem
which has got to be attended to. May 1 assure
my hon. friends here that Government is very
much alive to the necessity of seeing that we
spend the least amount of money keeping in
view all the while the necessity of maintaining
efficiency and effectiveness in the amount of
money that is spent. That is how this
Government has been applying its mind to it,
and that is how the Finance Ministry also is
applying its mind tc* it.

It was also said that we could have much
more money from our investments on the
public sector projects. We should have. I have
myself spoken about it in what I said here in
presenting the Budget. But there too,, eve®
though 1 have explained the fact, wrong
inferences are drawn by saying that we are not
deriving proper profits from what we have
invested. It is true that the figures given in
Annexure 17 of the Explanatory Memorandum
show that the dividends accruing to
Government ia the current year Would be Rs.
2- 58 crores over a toUX
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investment of the order of Rs. 700 crores. But
one should see what this sum of Rs. 700
crores means. In it there are three categories.
The concerns that are shown in that are at
different stages of development and most of
the concerns have not yet Teached the full
production stage. How can one expect to
receive profits from those concerns which
have not yet reached the production stage?
Now, out of Rs. 700 crores, such concerns
would account for about Rs. 450 crores. Then,
there is also an investment .

SHRI K. SANTHANAM: May I ask a
question? Why are not such things shown
separately and properly in that Annexure?
Why should it give rise to such a
misunderstanding?

SHRI MORARIJI R. DESAL If every .single
item is going to be explained in the manner in
which my hon. friend wants, I think I will
require, instead of 2,000 pages, 5,000 pages or
10,000 pages, and none will be the wiser for
it. But whenever it is asked, it can be given.
Nobody keeps back anything. Reports are
given. Everything can be examined.

Out of the rest, there is an investment of]
about Rs. 125 crores on concerns such as the
Hindustan Aircraft, Bharat Electronics, the Oil
and Natural Gas Commission and so on. Now,
these are not to be judged solely from their
revenue-earning capacities. They are intended
for meeting the promotional development or the
defence requirements of the country. Therefore,
one cannot say that they must m earn 10 per
cent., they may not earn anything. You will find
that the factories which are already fully
running are making good profits. During 1960-
61, the National Development Corporation
made a profit of Rs. 1'04 crores, the Hindustan
Machine Tools: Rs. 74 lakhs; the Indian
Telephone Industries: Rs. 47 lakhs and the
Hindustan Antibiotics: Rs. 79 lakhs. All these
profits, except for a sum of Rs. 53 lakhs in the
case
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of the Hindustan Machine Tools and Rs. 9
lakhs in the case of the Indian Telephone
Industries, were ploughed back for further
investment, because they are also shown as
reserves. That is not shown here. But the
reserves also are earning by themselves and
they are utilised for further development. It
must have been seen by hon. Members that
the Hindustan Machine Tools aims at building
another factory from its own earnings.

DTwAN CHAMAN LALL (Punjab): Two.

SHRI MORARIJI R. DESAI: That is what
they are going to do. How can they do that if
they are not earning money?

Therefore; if one looks at these things from
only one point of view— finding fault with
them—one can find many faults. I do not say
that there are no faults anywhere or that there
are no shortcomings or no shortfalls. They are
there. After all, Government agencies are full
of only human beings and all human beings
are not perfect. And all the accumulated im-
perfect things collect together other
imperfections too. And, therefore, there are
bound to be some faults. But we are
provicling methods and alsa strategies
whereby we try to see that the imperfections
are minimised and we see to it that they do not
come in Our way. And that is where we invite
the help of all hon. Members and of those who
are prepared to help us in removing these
imperfections and in making things work
better and better. I will thank all hon.
Members for giving any specific suggestions
that they want to give me and to give the
Government. Government will always be
obliged to them for making suggestions, not
only for finding faults but also for making
suggestions. But may I point out a simile? I do
not want to apply it la that strict manner here
but I want to convey a meaning to it.
Therefore, I am giving that simile. Please do
not think that. I am meaning any disrespect to
anybody or there is a comparison to that
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[Shri Morarji R. Desai.] A book was written
by an American lady, Miss Katherine Mayo,
about India and she had pointed out all sorts of
things against India and what picture obtained
in India. When Mahatma Gandhi was told
about this, he said, "Well, whatever she has
said, we. cannot say it is wrong. But if one
looks only at the drains, surely one finds the
gutter. One does not find anything else." And
gutters have got to be there. And wastages are
not always unnatural. There is some wastage
which is also natural. That must not be mixed
up with the unnatural wastage. Any wastage
that is due to indifferene or incompetence or
bad planning certainly must not be compared
to ordinary wear and tear. Ordinary mistakes
which are common to al] human beings must
not be magnified into losses and wastages of
Government. It has been said that the Public
Accounts Committee has pointed out from
time to time the enormous amount of losses
due to mismanagement and that Government is
not taking anything into account. Madam, I
must also here say that when this was said, |
began to worry as to what the position was.
And it was said that thousands of crores of
rupees were wasted like that and would be
wasted. I examined the Audit Reports of the
last three years. I totalled up all the losses
pointed out in all those Audit Reports for each
year and I found that all these Audit Reports in
one year related to about Rs. 3,000 crores of
expenditure and the amount of loss pointed out
in the whole year in all the Audit Reports did
not go beyond Rs. 3 crores. Now what is the
percentage? The loss was m 12 per cent. And is
this loss so great that this Government must be
castigated in a manner which goes to show that
it is completely incompetent and reckless and
extravagant? Well, that can be said. It may be
a legitimate criticism by the opposition if they
consider it so. But it will not do any good to
them because it will also give them a lopsided
view to their own intelligence and to their
power of judgment. And

[ RAJYA SABHA ]

General Discussion 2722

I am more concerned with that because they
are as great an asset to this country as
anybody else, and  want . . .

Surl ROHIT M. DAVE (Gujarat): Out of
the sum of Rs. 450 crores which has been
provided for in the Third Five Year Plan,
during the first two years how much is likely
to be realised?

SHRI MORARIJI R. DESAI: I cannot say
off-hand just now. But those Rs. 450 crores
are not merely profits. They are also relating
to the Reserve-Fund and all the other things
which we are utilising and I think we will
realise it. I do not say that we will not realise
it. That is my estimate.

Therefore, Madam, when I say ail these, I
only want to show how Government is careful
to take note of all that is being said by my
hon. friends. Whether appreciative, whether
deprecatory, whether condemnatory, or in
whatever way it is said, we try to take a good
meaning out of it and try to improve
ourselves. And that is what we are constantly
trying to do.

Looking to the items of taxation, very little
has been said. Something was said by an hon.
friend that the increase of 5 per cent, in the
corporation tax is very high. It is not at all very
high. Of course, the majority of people will say
that it is not high at all. I do not, therefore, go
into that. I think that it is , well-deserved tax
which is put on the corporations. But it was
said that prices increased: and increased so
much that the poor men were hit. And I was
told that the prices had g°ne up in everything
and the poor men were hit. Now in the taxation
that is made this yea., which are the items
which concern th'j common man? The only
items which concern the common man are tea
and matches and tobacco. On matches no extra
tax is levied. But it was said that the prices had
gone from six naye Paise to seven naye Paise. I
have enquired even today and I find that the
prices have come down to six
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naye Paise, and they are not remaining at seven
naye Paise. It does happen in the beginning for
some days that people try to take advantage
and do that. We have got to find out some
ways and means to see. that that does not
happen. But the most effective way is public
opinion 5 P.M. and popular pressure. Instead of
doing that, if all the while Government is
going to be badgered about it, I do not see
whether Government will' be able to find a
way. Government constantly tries to find a
way. I tried to do it during the whole of last
year; I have not been able to find it; I might
find it again in the course of the next few
months. If I find it, I will certainly put it into
practice, but one way is also to have large
consumer co-operative stores and if 3 few hon.
friends here take up that task and start them,
Government will be prepared to help them in
that task, to see that those consumer stores
function properly, that they are not in any way
hampered on account Of capital. That we can
do if they are co-operative stores. Then there
will be an automatic check on the prices and
nobody will dare to do it. Another way of
course—one which is not so very possible of
attainment probably, because human nature is
what it is—is that if people cease to buy
something for about a month or so, I think
these people will automatically come down to
lower the prices themselves. But I said in the
beginning myself that it is not possible to
expect people to ,ct that way. Even I found, I
was amazed to find the moment T ceased to
speak On the Budget, the moment I finished
my speech, that there was , run from the public
galleries to the market *o buy some things.
That is how we work in this country, and no
wonder that prices go up. This is what I
noticed on that day, and I actually pursued it
and found it out. This is how-things happen.
Now we have got to stop this kind of scare that
is created by some people. Well, this is what
we have inherited during the last few centuries.
We have got to work
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against it and stop it. But it will take some
time; it cannot happen very quickly.

Now in this matter of prices; take loose tea
on which there has been an increase of duty. I
find the pre-Budget price 'of it was Rs. 8-50;
the post-Budget price is also Rs. 8'50—it has
not increased. B. P. Clean Common Tea was
Rs. 4-25; it has remained Rs. 4- 25—it has not
increased. Sugar has increased from Rs. T15
to Rs. r 17—I have not increased any tax
there. Matches, as | said, is remaining now
again at 6 nP. a box. Among cigarettes, Gold
Flake has increased from Re. 092 to Re. 1,
and I do not think that there there is a case 0i
the poor man at all. Scissors has remained the
same—30nP. as before. Char Minar has gone
up from 15 nP. to 19 nP.

HoN. MEMBERS: That is common man's.

SHRI MORARIJI R. DESAI: Bidis have
remained the-same, 6 nP. for 10, 15 nP. for
25, I have found out the prices of these three
items and I find that there is not the rise
which I had feared.

SHRI B. K. GAIKWAD: Sweet oil and soap
have increased in price

SHRI MORARJI R. DESAI: I have not
increased the tax. Where is the quest'on of
finding out the prices for them.

(Interruption)

Therefore I say that the method should be
different. It is not the Budget that has made
them more-castly, but it is perhaps the cupidity
of some people and the scare created by others
which have combined to do this. Now we have
got to find out methods to see that that is not
done. Even cloth prices have not increased that
much anywhere except in one or two brands.
So how can it be said that the prices have gone
up by leaps and bounds? This I was told by
one of my hon. friends, Shri Mani, who is
generally very considerate in whatever
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says that they have gone up by 25 per cent.
I d° not know where he found it.

SHRI A. D. MANI: If the hon. Finance
Minister would come with me to the bazar or
send any official of the Finance Ministry to go
with me, I will show that the prices have gone
up by 25 per cent, and not on the basis of the
figures he quoted just now.

SHR1 MORARII R. DESAI: We have to
examine this in the retail shops, not in the
fashionable places where my hon. friend goes.
I do not mind the prices going up in the
fashinable quarters, because that does not
touch the poor man at all, and they will take
care of themselves. It is only exchange of
money; that does not matter to me; it divides
from one to another, and ultimately it trickles
down to the poor people. Therefore I do not
mind. But to the retail shops where the poor
men buy, I have sent men and found this out
this very morning in order not to miss the
whole facts. I found it out this morning, and
yesterday also, and I am giving these facts
today,, and if it is to be contradicted, it may be
contradicted. Of course I have not gone
myself— that I must say; I must rely on the
men whom I have sent, a«d I do not think any
of my hon. friends have verified it themselves.
Therefore it is no use contradicting me in this
manner. It must be recognised that I have a
more efficient machinery than they have in
this matter. Therefore, Madam, I do not think
it is necessary for me to go much longer in this
matter. What 1 have said ought to convince
my hon. friends that the Budget proposals
have been framed as carefully as they could be
under-the circumstances obtaining in this
country. I do not claim any perfection for
them. I only say that they have been done with
due care and caution; they have
' been done in furtherance of our ideals and we
are trying to take as much
. care as is possible in expending the revenues
that we take from our people.
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One eomplaint was made by my hon. friend
Professor Wadia about foreign exchange and I
was told that my hon. friend Shri Bhupesh
Gupta was very indignant about it, how an
hon. Member of Parliament could be treated
in that manner. I was told this; I was not
present "here at the time.

SHrRt BHUPESH GUPTA: Let me tell you
what I said. I said that he went there—to
Pakistan—on a delegation approved by the
Government, and having gone there he did not
have any foreign exchange, and when he
wrote letters etc. he did n'ot get proper replies
even, and I said that that should be looked
into; that was my idea.

SHRI MORARIJI R. DESALI: I have looked
into the matter. I find that there was going to
be a conference in Karachi where five social
workers were going. The Education Ministry
gave them a travel grant, and no foreign
exchange. They did not know that they would
require to be given foreign exchange. They
gave rupees as travel grants. Then these
people, who were to go, asked for foreign
exchange. Then the Education Ministry
referred the matter to the Finance Ministry,
and the Finance Ministry said: "It is not
necessary to send five people to this
conference; send only two; we are prepared to
give that amount. If you want to send five then
we will give only Rs. 240 to each". That is
what we have been doing. No names were
given to us. We did not know whether
Professor Wadia was one of them or not, that
the Finance Ministry did not know; I am not
talking of the Education Ministry.

PrOF. A. R. WADIA (Nominated): The
Education Ministry did know.

SHRI MORARIJI R. DESAI: The Education
Ministry did know. I have no quarrel with
that. We said so; we suggested sending only
two and added that if they were sending five
we will give only Rs. 240 to each, and that is
what we gave. But may I ask:
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"Do hon. Members of Parliament wanl to
be treated differently in the matter of
foreign exchange requirements?"

HoN. MEMBERS: No,

SHRI MORARIJI R. DESAI: I hope,
Madam, they will serve a better example
to the people in this country and save
foreign exchange as much as possible,
and not find fault with me for denying
Members of Parliament and my colleague
foreign exchange for a purpose which we
did not consider very necessary.

SHrRi BHUPESH GUPTA Madam
Deputy Chairman something about the
Small Saving.;. Yesterday a poin. was
raised about the Small Savings and Mrs.
Tarkeshwari Sinha said a lot of
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things about it, but the Finance Minister
has not touched it. She will remember
that, when I contested her figures, she
said that she would pass on to me a book
in the course of the morning today, but I
may inform him, Madam, that she has not
passed on any book to me up to now.

Will the Finance Minister kindly
enlighten us on this subject?
THE DEPUTY CHAIRMAN: She

will pass it on to you.

The House stands
11 A.M. tomorrow.

adjourned till

The House then adjourned at
ten minutes past five of the
clock till eleven of the clock on
Thursday, the 10th May 1962.



